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11009902006 | Presents Hen*dle Sri K.V.sachidanandan,
; Vvice-Chairman,

e

| Hen'hle #ri Gautsn Ray,
(5 ' Administrative Member.,
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> .Y o4 y Issue snvelved in this case is
B . |

{that the applicants are qualified te theé
. " ipest of Sectien Officer and DPC was not
| ; . {held under the pretext that Q.As Ne.11S
‘(; b h Jof 2006 filed by the gertain 6r. 'B°
|

Ly — : o {staff of the cemmen cadre in thilﬂ
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" prede'ntly' sub judice and status que erder
% o was lssued, |
S | Heard Mr M. Chanda, learned

' \ ‘ssunsel fier the applisants and Mr M.V,

¢

] , |

) .| Atmed, learned Addls C.G.S.Ce for the

; ) spersients, | _
; I Learned ceunsel fer the respend- ’
¥ { ents wanted twe wecks time te take
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25.8.96 'rhe ceunsel fer the Respondents \prayo
fer tine te get instructiensi Pest the
matter en 7494064 1

1 . | Vice=Chagirman

2

27.10.2006 pest the matter on 13.11.2070:6
- granting time to the respondents for
getting instruction in the matter.

- . o

L : Vice~Chairman
. . bb b {a
13.11.2006 Post on 20.12.2006 grantiny fur-

ther time toO the respondents counsel
for getting instruction.

- -

vice-Cch a‘irman
bk

20 11. 200.) Present: Hon'ble Sri K.V. Sach:td.anandan
Vice-Chairman.

e Post on 22.11.2006. |
o *‘ o . . ' ) - Cr\
§ ‘ ‘ Vice-Chairman

i E | fmb/ |

22 11.2006 Present: Hon'’ble Sri K.V. Sachidanandan
. _ Vice - Chairman.

~ Vs

Post on 11.12.2006 aiongwith%/

. | ! 119/ 20086.
}K
Vice-Chairnan
frmabf
. o 1le 124064 Pest the matter FEREEX thpee
. : w on 11010.‘ f

SO Vice~Chairman
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11.,1.07¢ In view ¢f the ordr passed in M.P.
the applicant is directed to carryout the
amandment and to file consolidated appli-

. catien.

| Liberty is given te the apgmudaiuts
22 -0F te file written statement. ’ -

No st /,LZn&vM ‘Post the matter on Sti ,

\C:' . ) Vice-Chairman
572: Post onn 28.02.2007 alo
. ( ) !
i " Vice-Chairman
! e
&3! Rao 7 | 5.2.2007 10 days time is allowed tn the
/"\/0 M«'-’f? e -ttt /9//’22 ﬁon\ counsel for the Applicant  to- -file-
#M /K 0 >f/" . amended petition. '
SN - | Post on 20.02.2007,
\'l 2 Q‘?_ e S T .
- &l TR n e T Vice-Chairman
Anr OW\’\O—'EMLDQ T fbbf S
,Q,P;KJ\\O_CAA'\ M%’V\A\h& | -
9 J( OQ’WQ O 07.03.07. Counsel for the respondents prays
%’ for time to file reply statement. Let it
- ™ bedone. Post the matt'lg.tl.ﬂ'?-
Ne wls hws Lc&'w | Vice-Chairman —_
Vs lee{ Im | -
— 7¢5.07. Wwritten statement has not been
fﬁ riled.Four weeks time is granted to tile
5"4"@’-)‘- wirtten statement. Pcst the matter on
8.5.07. '
Neo \°V5 k/M beev °
\%‘M . . 1m Vice=-Chairman
L‘"S 0?\
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2t the request of learned counsel
for- respondents further six weeks time i§

‘ol

. granted to file written statement. Post th;e,'

Vide eider /40 Fored
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v )19 fok Vo pohlen
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matter on 24.7.07,

- | ' . e ‘ | vice-chairman
WE wet '\TQL‘.’/X‘ '
%% . 24.7.07. Written. statement i,hag not' been
20) D } filed. Post the matter on 16.8.07 for filing
~ ' of written statement and further otders. ‘
Do aot Lm/
% %9+ 15} (_Q/a’p‘ - I \{IC? ;33" a aﬂ“ :
. ) ) ) hl
(‘%___ . |
524 7.9.2007 No reply filed. Thiée weeks further
time is grarited. for filing reply statement.
~ /- /6« C 9 ‘

Post the matter on 3.10.2007.

Vice-Chairman  ~

o [ob/ /*f

02 - v [’\})S A.—. .. - g Tl

, s 03.10.2007 ssue nofice_to-~ e Respondents ‘,
~ - requiring/'rhem to file replies by 30.11.2007. '/

- MrM.Chanda, leamed  counsel for the /

) - Applicant undertakes to file 3 copies of the

‘amended Original Application in the

. ! Registry by 05.10.2007 failing which the
Oriéinol Application shall be dismissed. ../« *

v e !

QOAre A )
) Amended copies of the Original
= k Application be sent to the Res‘pondenfs%v .
along with the notice. '
| " Call'this matter on 30.11.2007.
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O.A. 199/2006 &

Copy of the amended O.A. has
the

learned

been
Respondents. Mr.M.U.Ahmed,
Addl. C.GS.C. for the Respondents,

already . teceived by

requests for four weeks time to file written

statement. As a matter of last chance, four

<o

weeks time is granted o the Respondents

’r“o file written statement.
' Cdall  this on 01.01.2008

- awaiting written statement from . the

matter

Respondents.

\

‘ (Khushiram)
Member (A}

~ Mrs.U.Duttq, learned Advocate is present
on behdlf of the Applicant. Mr.M.U.Ahmed, "

learned Addl. qunding counsel .for the
Respondents is not present. Despite several
opportunities given to the Respondents no
written statement has yet been filed in this

case.

Having heard Mrs.U.Dutta,

Advocate appearing for the Applicant, subject

learned

to i‘egd pleas to be examined at the final

_hearing, this case is admitted.
Cadll this matter on-18.01.2008.

Send copies of this order to all the

Respo.nden’rs in the addresses given in the

Original Application. %%;
{ Khdshirom) : ‘ | '(M.R.Mohonfy)
Member {A) Vice-Chairman
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No written statement has yet been filed in
this case. MrM.U.Ahmed, leamed Addl
Standing counsel seeks a last opportunity to file
written statement on behalf of the
Respondents. f

In the said premises, ‘callwthi‘s matter on
29.02.2008 awaiting written statement from the
Respondents. |

ushiram) | {M.R.Mohanty)
Member {A) Vice-Chairman
)

None for the Applicant. Mr.M.U.Ahmed,

. learned Addl. Standing Counsel appearing for

- the Respondents is present. Written

Mamwhile.

" statement has not been fited. Aﬁe Applicants
“have been sent to Nagaland with) bifurcation

"of the cadre. Since, notice has not been sent

to the A.G., Nag_g_iand “issue- notice to the
Respondents/AG, Nagaland, with direction to
file reply by the next date.

Send copies of this order by post to all

the respondents and free copies of this may

_be given to the counset for the Respondents.

Lm

(Khushiramj
Member (A)
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ccountant

Noly a;—fuﬁtsg%h?' Dol - ovles or R& TAbwn Al
- o w\' 11042008 | No wriften statement has been filed by
(.N.a?a' W»\u_ dee ) 4 the| Respondents. On the request of
S . |  Mr.M.U.Ahmed, leamed Addl. Standing counsel
A’v wu"‘ Aolid 13.2.08 for fhe Union of India four weeks time is granted
Jeecerved . ,’%N_m\ A G .o the Respondents to file written statement.
) WA Call this matter on 13.05.2008.
Send Gpies o Roxpordant.
(%Jshircm) (M.R.Mohanty)
.‘ | Member (A) Vice-Chairman
|/bb/ -
13.05.2008 in this case of year 2006, no written
statement has yet been filed by the
7 Respondents. By communication dated
, ng 13[2.2008 ‘the Accountant General of
g@'@’ﬁ CUEAEAT Nagaland at Kohima, has written a letter to
. : i N , - P ..
‘ ‘I'ribunal; the contents of which reads as
: ( a . ’ ) :
Ax pars C ot wroke e urider :
69’("’ 29 “this office is not in a pesition to
: furnish any para-wise comments

as the cadre of SOs/AAOs/AOQs/
Sr.AOs were under the control of
A. G .Assam, Guwahati, who was
the Cadre ' Controlling Authority
for all the North-East  offices
except Sikkim till 31/07/2006.

It is clear from the
application that the applicants’
main grievances are against the
Cadrc Controlling Authority for
not promoting them, though
there were clear vacancies in the
SOs cadre during 2005-06.The
matter of promotion was the sole
responsibility of the Cadre
Controlling Authority till
31/07/2006. The applicants
were declared to have passed the
SOG Examination on -

31/ 10/2005 when the cadre was
being controlled by A.G. Assam.”

the
Assam,

iIn the - aforesaid ‘premis,cs,

General (ASs L),

aidamgaon, Beltola, Guwahati should file
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ovlen I 114 [0 & 13.05.2008
Sonat Eo TD/«SQC'FIOQM " 'written statement by 1‘2062008 failing
&C 7 fredons 7w which he shouid appear in person with
et pem O)/ connected records to assist the Court for
pov-els " proper adjudication of the matter.
Counsel ko gesporoAl Mr. M. U. Ahmed, learned Addi
& 'Standmg Counsel appearing for the union of
5 c(® india is to impress upon the Accountant
General, Assam to act promptly in the
u , ' | matter.
Wle met Wld e Applicand aw
. . - Scnd copies of this order to/all the
% | Respondents in the address given in the O.A.
el |
,2—'5 ° Z—-’— e o
- CCim (ﬁhushimm) ~ (M.R.Mohanty)
" (Membher Vice~Chairman
,:3’\\-\‘:5 @ “ol
Mv ;WQS(:}&‘Q\? t\\“"ik 12.06.2008 On the request of Mr.M.U.Ahmed,
G N = =\ \\\_J\sz k::ml\s learned Addi.Standing Counsel appeanng for
\B—r‘ - the Respondents, call this matter on 19
welelor August, 2008.
| }\’P
.-ﬂ;_
OYVQO_Y&Q»(’J3/‘7/0§ M L |
Aomdh o DlSesFler Hishiram) (M. Mokanty)
Member(A) o Vicé-Chairman
Jory i om
Gl cont o esP e 1908 0008 Mr.M.U.Ahmed, leamed Addl. Standing
Fg sf éounsel for the Union of india, undertakes to file
0 - lvl%}?’ written statement by tomorow along with
9;34 |
%0 > Jafs 0% Annexures and Index. Mr.M.Chanda, leamed
o i counsel for the Applicant (who has received a
S , f the wrtten statement from the
(s et bt copy o

Respondents) undertakes to file a rejoinder by

) 11.09.2008. |
I . 0*6 ‘0% ! 4 . )
- Call this matter on 11.09.2008.

No Wlag »%%(M’ ' | ﬁp;/
o
. %ZW | (M.R:Mohanty)

1809 007 Member (A) ; Vice-Chairman
/bbf |
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A learned Addli Stand g (,ounsei appeaxng for
B2l o | .
% the! Union of indjia is absent. Mr. L. in,
i '
. ;
b zé
{ "
’ |
1?.09.2008. A in this case written statement has
airtadv been filed by the Respondents. Mx. M.
i Chanda. iearned counsei appearing  for the
Apblicant prays for an adjournment to file
f reiéinder. '
1 Call this matter on 25.09.2008
‘ awaiting rejoinder from the Applicant.
. .
. #K bfushiram) {M.R.Mohanty)
Im Member{A) Vice-Chairman
i 25. 09 2008
;
[
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Vet been filed bv the Applicant in this case.
M.’r M. Chanda,, learned counsel appearing
fo&* the Apphcant undertakcs to file rejoinder
by1 30th October 2008

{ Call this matter on 30th October 2008,
awaiting rejoinder from the Af)pﬁcant.
(S.N.Shuklas) (M.R.Mohanty)
Meimberf.A) \ Vice-Chairman

|

30.10.2008 Mrs. U.Dutta, leammed counsel

appéar.ing for the Applicant 1s present. No
Writ%e.n has vet been filed by the Respondents
in this case. Mrs. M. Das, le;am].ed. Standing
COUEISCI appearing for the U;m'on of India is
pres%:nt and she is not in a posmon to say by
Wha{ time the written statement can be filed.
Hoquer, time till 28" November 2008 is
hereby granted to the Respondents 1o file
their written statement. '

: Send copies of this omder to the
Resﬁondents and call this matter on 28%®

Novel" ber 2008.

(S.N.5iGkla) (M.R.Mohanty)
Mcmbar{ﬁ ! Vice-Chairman

{ : '.
{

by
k

Despite adjournments no rejoinder has- S
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10. 11.2008. On the prayer of Mr.M.Chanda learned

counsel appearing for the Applicant. call this

maitei‘ on 1"7. 11.2008. /i

| (S.Nm (M.R. Mohaaty)
Member{A) Vice-Chairman

17.11.2008 Mr M. Chanda, learned Counsel

nkm

appearing for the Applicant, is present. Mr
M.U. Abmed, learned Addl. Standing
Counsel for the Union of India, is also

present.

Mr M. Chanda bhas filed a
memorandum - seeking permission to
withdraw this case with liberty o file a
fresh one. A copy of the memorandum has
already been served on Mr M.U. Ahmed,
learned Addl. Standing Counsel for the

Union of India,

Heard. This case is permitted to be

‘withdrawn with liberty to file a fresh one.

This case, accordingly, stands

disposed of being withdrawn, ‘
' pﬂqegn”, 3 meg\/yS'eA j‘f‘p Q\’m@)‘

(S.N. Shukla) {M.R. Mohanty)
Member (A) : Vice-Chairman
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cadres and praved for grant of retrospective promotion to the

combined Section Officer’s cadre at the eartiest as well as for
;wtwwnra ornor rnmh/ fo exercige onton in the event of cenaration

T T i
of cadre, , {Annexure- 2 Series)
/
03.06- AG (’A&:E) Nagaland after receipt of the representations
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promotion of the present applicants. {Annexure- 5 and 6)
Accountant General (Audit) Nagaland. Kohima throngh his D.(
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Any other relief (5) to wiﬁch the appiicants are entitled as the Hon'bie

T«L-( 1 ACTr £ t\r\m C( z1‘ AN - ~

Toadrocdsan svmecdme snsenwrn d Lomnm

FATPR L AAIE SR MUAL PP YU 304,

‘Tfurm,_ pendency of the application, the appiicants pray for the following
intarim raliaf: - -

That tha TAan'lda Tewiteitmnal Taa niaa
Gt = Si O

~
88 SO0 OaE iTicuns & ‘pacnﬁﬁu

the promotion of the applicants to the cadre of Section Officer as an

nimmxu o TJiL.si’.:;L(fL i direct e Icspondcn'ts

i
"_:-ﬂi nat be a har tor the resnon de

.

U)umaerduun of ihe case of e applicanis for providing relief as praved




5)

198

-

strative Tribunais Act,

-

f the Admini

~

.~

~

under Section 19 o

Hon

pplica

a

(Ana

/2606

197

O.A. No.

.
-

Tiﬂe of the case

-Versus-

Union of India & Ors,

espondents.

K

Page Na,
age Q.

=

N

et

AR S .

IT\TT\_U\"

18 at

TP d1uon
A

A
s

-

. Verification

-

' regarding h

i

29.03.06. |

dated

2

4.

representations

i

(Series) | Copv  of

24-34;

3.06 &

G

ed 79,

-

¢ leiler dal

'; Copy of jorwardin

i
1
‘

3 (Series)

1y

- Copy of policy dated

2e-39

24.03.06.

i
-

=

&

L t
Q|
~ |

}

{

N

. 4]
o ?
S |8
o 7
< 8
Lo I
(4] “w
Anpeod whed
5 |
% |
A
T
o =

il W
b I ey
m.. @)
o 13
] “hwet
G o
V_.,. V;
ﬁf [
AR
o
K k-
T




‘AT T ~TATTT A ATATTCTD ATIUVY TDIDITATAT
INT HE CENT RAL AD}VL{}"Ta.siP\fiii‘ B OLRiGwiINAL R/)- SN
) -\ 'Q

GUWAHATI BENCH: GUWAHATI ' ,_i\
{An application ander Section 19 of the Administrative Tribunals Act. 1685) ?

i, s

3 Shri Akum Chuba,

5/0- AW. Aiun_iba_.

TAT R Y T T
vy UILJII'&; @5 OCInoOr ACCOUTTITI,

ﬂ/n- The Accountant General {,.L%F Ngga}sndf

:\uiuma, Nﬁgdk‘ulu. ,

--—---Applicants.

s

vy TT a Pl o 13
i. - The Union of india,

Represented by : A
2 g Pl . i1 o A I el 3 VSO 24 - o : ‘
The Compirotier & Auditor Guneral 01 india, N

10, Baha 1‘_ 1r/5hah lafar Marg, '
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Y il L \Jvuh.cu.u \xt.ﬂkﬁl i \ACI
Maidamgaon, Beltola.
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3. The Accountant General (A&E), Nagaland,

Kohima, Nagaland.
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This application is mude praying for a direction dpon ihe respordents fo

consider the promoﬁon of the applicants by holding DPC in tHe existing

vacancies in the cadre of section officer for the recruitment vear
AN d’/‘}(\l’\
U0 / FAVIV s ) :}L['l(..L Ull. iUPﬂLdIlIb dire (i'udmx.u \.LIIl\JlQuIL, V\' [10 ﬂd\/L d.ll\,nﬁ\’
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with a further 411‘0: tion to consider the nromotion aof the annlicanis ;

L SRR IS LRV L S IS RPN T § NSRS I
JULIDGAIS LIIAL LS 43K K159 isiis
The applicants deciare that the subject matter of this application is well

& B 3
Limitation:
The mﬂfu ants further declare .that this application is filed within the
ao ff -t ot 3 Coont e AT L el A Footoiodoeloo LT Lo T
lmitation PI&::LI.LUC\.& unider Sectioir- 21 of the Adindiusirative Tribunals

Act’ 1985,

Facis of the case:

That the applicants are cilizen of India ‘and as such they are eniilied to ail

. . .
the rights. protections and privileges as guaranteed under the
e i : kY ]

Constitution of India.
- v ‘
That vour a"!r‘.t‘ca:i Mo, 1 was inifially ap}gcimcd ag Clork- cum-Typist in
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\.ayqi,it'y il dat P sted in the office of the Accountant General {A&E},
l\ldﬁ,&idl Li I‘\O'I.Llllzl )
Appﬁcant No. 2 was initially appointed as Clerk-cum-Tynist in the
’ . v ; v i
woar 1090 b fing Lon vornn Biomoted 5o Accmnimdamd dom dlae oo TOO8 A d
Vil L7779V, WiCECaillli 48 Wwad LV aF AT LRl 1A yUdY L1770 daiilt

urther pmmmed as Senior Accouniant in the vear 998 and he is Serving, ir

Applicant No. 3 was. initially appomt ed as Clerk-cum-Tyvpist
inereafter he was promoted as Accc “a_.zta__t in the vear 1998 and further
promoted as Senior Accountant fn the vear 2001 and he is =e*‘;ng in the

’ same capacity tiii date and posted in the office of the Ac ccountant General
. {A&E}. Nagaland. Kohima '

4.3 That mp applicants pray DE‘IIIHSSIOR to move this application jointlv in a

single application under Sac 4 {“ (2} of the Central Administrative Trihunal
{Frocedure) Rules 1587 as the relief’s sought for in this application by the
applicants are common, therefore, they pray for granting leave to approach

4.2 That vour annlicants further h.-v to say that the Adcountant (: neral {.& F)
o

- = I S
....... R Oy D S ST ST ~L £l O MEL 1‘1;,, PES
hobt(i.ii .Lo ultﬁ Ldlde JOULt Ll\)j.i_uil’ dlila U.Litvv Vi uie SeCUs i AJITIREY 311 LIEXT
avenue of promotion of the ;sppht_dms is to the grade of Section Officer in
the gcale of 1 ray of Rs A500-10, 500 /- suhiect to nassing of the Saction
o
INELE e e RS UL | J% B R S .
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th

Thai il is siaied ihai ihe ﬂppllulﬂlb Df:l.ilg L‘l_igivit and qumuu.d lllpiOVEéS

mveared in the Section Officer Grade bxamu ation (for short b()(:

rv')'l‘rnv"ahr\r\\
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respondenis Union of India. However, the appiicainis were declared

suécessful in the said examination in the mﬁnth of October 2005 and as
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promotion in the mcue of Section Oificer. \
Thai il is siaied ihai 5 vacancies of Seciion Officers in ihe scaie of Rs. 6500-

10.500/- has occurred during the recruitment vear 2005-2006 accordingly
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hbbdﬂl, Guwahali and subs &qLLEl iv on ihe basis of ihe recominendaiion of

v

the DPC, 5 bemor Accountants were promoted to the cadre of Section

iﬁ;‘finnv (T vevainy "R nAan eyaarntfag !\
R AS 2 : 5
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T
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. Admn, 1 Order No. 242 miec{‘ié 0i.

I».)
)

order 'ﬁeariﬁg Iy 06 whereby ihe

Office of the Accountant General (A&E) Assam have issued the offer of

prometion order without preiudice to the claim of their seniore and alen
subject to the ¢ Oumtlon that the seniority in the cadre of :;ecn i Officer will
be fixed later. In the promotion order dated 18.01.06 it is stipulated that the

promotea officer are Hable to he transferred and nasted to anv of the offices

a

Pl | A ‘o . i ¢+ a kAN 1 T i P L L ax LA
Of e ACCouniani izenera {AGL) Assam, magcum W, iyipura, fﬂﬂﬂlpdjf,

‘Meghalava etc. or any other offices likely.to be opened in future in the NE
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years. it is aiso specifically stated in promotion order uated 18.01.06 that

pmm@ﬁm\ will be treated as refused.

In terms of the ainrﬂsa d promotion order dated 18.01.06 the 4 of

[

7:10 nroamaioo adfiy Core ﬂaﬂuﬂw- Qi Racitdory Afanda
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pr romotion nor .phmated the acr.ep‘tance of the promotion order as

rvoamuirod in foermse af the ~nnr31'i1_'r131 3;1(4 rirm._, in the ﬁrqrrgnﬁnn ardor
roqunreq Was O e conainian iaid gown in the Framaoton araor
T4 3910 M1 ovr KTy M o= 1 3.3

LiidiCd 10.Ui.U0 ;mu_ iS5 buu’.'l P.LU]IIUUUH U_l Lﬁ\_ < ANUL £ 10 T dedanicd 1o nave

been refused. Therefore, out of the fi e (3) posts of the Section Officer, 4
posts were remained vacant Hll date due to non-acceptance of the
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career of a government emplovee, in the instant case of the applicants,
3311 Aaia leai iha wacknndanis PPN

[URE RS L2 Ly .LCOif\JLl\.LCJ—iw! AT
particuiariy respondent No. 2 did not consider their promotions fiii filing

of this application.

.

That it is stated that as per Govt. of India’

s instructions, on the day whena
vacancy i available, the same should he filled up as per DOPT
instructions, issued by the Govi. of India from time to time. In this
connection the applicant like o draw the attention of the Hon'ble Court
on the following instructions issued by the Government of India. The

fejevant portion is guoted below from Swamy's Wanual on Establishiment
and Administration:
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=N

raar HOT
oar, Il

e Vag"nnﬂec 1‘\0“("111"1’11’1(" Am‘u cr _]13 conrge Of a
L'uIUL)bL, it is LbbLI‘ﬂJ;u IUl < OII(.LIu\.u tiy}.fi}hlnl'ig uuU'lUIluLo 10

initiate action to ﬁll up the existing as well as anticipated vacancies
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vear il pecessary on a fixed dale, eg., I April or May. The

Ministries/ Departments should lav down a time-schedule for
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[ XLVALE JK& J VS GNP ) FRARIE WERRCEE LUV d.u&i. d.xi.\x lsl:r ib RALVVV i1 BRdil o

masdbr et bl nn d imeaae thani tliner hadd o abmmeder LI Al 30y ~F TN
authoritics to onsurc that ui\.v ﬂj.k_ Jaiaited .x\,*:)uu.ul;.y £i0iGENE 1 L7

meeting need not be deiayed or postponed on the ground that

,

g reviewed/amended. A

A

£

10TCe

iU awer nitan ardisn c,w I 1,1.«,. ﬂT); wrrnntima 10 dwidHaind afinas o
.LL it:i.},i LFLATRL, ClALAAN/IL 1370 RWR/EA }:7 ESL e .LLI.\,C«LLL&, 3T RARlEGLLTAL fAATL S

vacancy cansine  dissatisfaction among those who are eligible for

- N, ~ s
8§ smwnvandian T o lwn nvmntwnd fhai saniiiar wanabeoas A8 TN a a Tanid acrawes
i::;.vui\ti..tii;h it X4 “v [ 92N LA AL TG GRACLL L\,?J\.Llﬁl u.u..(,uj\ilzrj_: AFL AR . Ci.u-., AITIA T C_Ly

vear for each category of posts so that an approved select panel is
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‘3.2 The requirement of convening annual meetings of the DIPC

should be dispensed only after a certificate has béen issued by the
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post of Section Officer Group ‘8 and a5 s ch they arc incurring huge
financial 1 , loss of semonw, and {uriber promotion i prospecis o ihe
nex! hi géz-r cadre
Copy of extzact of Covt. of India’s wstruction regarding holding of
. DPC (Page 2534) from ‘pwamv s Complele Manual of Esiabiisiunent

4.8 That your applican
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addressed io ihe Accouniani General {A&E), Nagaland, Kohima, seeking

grant of oy Dortumtv for exerc1smg option as 5S0G exammanon passed Sr.
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i .
again submiitted another representaﬁon on 23.05.06 and in the said

General of Tndia, New Delhi, through ?3"”"91“ ¢
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aption of the applicant pending nromotion in the cadre of Section Officer to
avoid any fitigation in the matter but o no result. In this comnection it is
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~separation and the same is subiudice before this Hon urt wh
order of status quo has been passcd b}’ the learned Tribunal. On the other

. words the AG (A&D Assam restrained himseif from considering the case
of the applicants for promotion since the matter is subjudice before fhé
';.cru ned Tribunal and on the ground that status quo has been ,_:"sse:i in

.A. No. 115720036 where certain Group ‘B’ officers chalienged the cadre
separation nolicy issued b\: ihp ‘ —omntroller and Auditor General of India.
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Therefore, it is guite clear that. those applicants who preferred an
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The applicants pray that pending finalization of the present
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(A) staving the operation of the letter dated 24.03.2006
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d Tribunal in the aforesaid QA in fact iIn no ‘way. stand as

are workin t cadre of t@ Accountant and already gualified in the
GO examination and now due for promotion since vacandies are now
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prometees did not accept ihe promotion order.
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cadie of Section Officer, in spite of existence of vacancics, such action will
iead to irreparabie ioss and injury to the applicanis, in as much as they
will suffer loss in emolument. sepiority as well as loss in further
promotion prospect in the event of non-consideration of promotion.
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refevancy or link with the consideration of the promotion of the present

applicants. The status quo order has been p }assea by this 1eamec1 Tribunal
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promefion since vacancdies are available and their posting on promotion
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iearned Tribunai on 17.05.06 in OA No. 11572006 has no relevancy or link
with the issue of prometion of the applicants.
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pleased to direct the respundents consider the promotion of the applicant

in the existing vacancies in the cadre of Section Officer and further be
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consider the promotion of the applicants to the cadre of Section Officer
ard further be pleased to direct the respondents to _g'rant promotion of the
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in such offices. The surpius optees shail also form part of the
»f their office for which option was exercised by them,
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cadre separation poiicy the ap_piicants are aiso enfified o exercise their
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respondents in view of interim order passed in another Original

Application i.e. O.A. No. 115/2006 did not conduct the T)PC in the month

were entitied to be promoted prior to 16.04.2006 i.e. the cut off date fixed bv
the respondents for exercising options in terms of cadre qenaraho*a nolicy
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pleased to direct the respondents to consider the option of the applicanis in
the lighi of the direclion coniained in the cadre separa lion policy olherwise
it will cause irreparable loss and injury fo the appiicanis,
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That this application is made bonafide and for the cause of justice.

Grounds for reiief {s] wiih legai provisions:

For that, the applicants are qualiﬁed SOG examination passed candidates
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since 4 of the officials has not accepted the offer of promotion in the cadre
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setier dated §2.05.2006 is nol sustainable in the eye of faw.

¥or that ihe order of status quo passed by the learned Tribunal on

17.05.2006 in O.A. No. 115/2006 has no reievanuf 1 Hink with the claim
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tor comsideration of promotion of the apvlicants to the cadre of Section
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heid in the monih of Mav 2005 and as such eagerly wailing for

consideration of their promwotion to the cadre of 5O, being eligible and
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Foui thai, the dedsion of the Accountant General
consider premotion of the appﬁr:ants_ on the pretext of issuance of the

cadre separation po?'f‘v lated 2-11}32685 circidar dated 03032006 in
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{Audit) Nagaland the case of the applicants for promotion has not vet

been considered for promotion since February 2006 till date.

For that, the applicants also made numbers of representations for
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Officer in time will adversely ihe seniorily. emoiumeni, increment and

loss and injury o the applicants

For thai there is a specific insiruction issued by ihe Govi. of Tndia from
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application. .

Matters not previousiy filed or pending with any other Couri,
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The apwlicants further declare that they had not previouslv filed any
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Under the facts and drcumstances stated above, the applicants humbiy

'yravs that Your Tordships be Pleased to admit this application, call for the
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why the relief (s) sought for in this application shail not be granted and on

perusal of the records and after haa"nmv the pa rhee on the catse or causes
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that the Hon'ble jrmumu be pieasea lo declare thai the Pendency of
Criginal Application No_ 115/2006 and the inlerim order dated 17 05 2006
passcd in the aforesaid Criginal Application cannot stand on the way of

consideration of promotion of ihe applicanis 10 ihe cadre of Secijon

Officer

That the Hor'ble Tribunal be pleased to declare that the applicants are
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respondents to consider their option in the light of the cadre Policy.
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Cosis ol the appiicaiion.

Any other relief (s) to which the applicants are entitied as the Hon'ble
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Thai ihe Hon'ble Tribunai be pieas&d io direci ibe resp@n&eni& io consider

the promotion of the applicants to the cadre of Section Officer as an
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consideration of the case of the applicants for providing reliei as prayed

for.
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7 Freguency at which DPC should meet
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. 72 ANN Ex URE-1 |

o
Qi s =< : N TON O\ ‘
833 ~ §4 AMY'S — ESTABLISHMENT AND ACMMNISTRATION % ,
37 In Group ‘A’ and Group ‘B° services/posts, if none of the officers
incluzad in the DPC as per the composition given in the Recruitment Rules is

an SC or ST officer, it would be in order to co-0pt 2 member belonging to the
SC or ST if available within the MinistrysDepartment. If no such officer is
be taken from another

avaiiapie within the Ministry/Deparmment. he may
Ministry/Department.

~ < [n the case of EB crossing.— b

7 parT-I
~FREQUENCY OF MEETINGS

11 The DPCs should be convened at regular snnual intervals to draw ,
paneis which could be uulized on making promotions agamnst the vacancies ‘-

occurring during the course of a year. For this puTose. it is essential for the
concermed appointing authorities to initiate action to fill up the existing as
weil as anticipated vacancies well in advance of the

Integnity Certificates,.

¢: by collecung reievant documents like CRs,
T before the DPC. DPCs could be convened
everv vear if necessary ona fxed date. e.g., ist Apnior May. The Minisnies/
Deparuments should lay down a time-schedule ior holding DPCs under theiur
conrol and after laying down such a scbedule the same should be monitorsd
by making one of their officers respoasitle for keeping a watch over the
vanous cadre authoriues to ensure that they are eld reguiarly. Holding of
DPC meetings need not de delayed or postponed on the ground that Recruts
ment Rules for a post are being reviewed;amended. A va be filledy;
in accordance with the Recruitment Rules in force on the dare of “vacancys,
unless rules made. subsequently have been expressty given: retrospective
erf2ct. Since amendments 10 Recruitment Rules normally have only prospec- :
rilled as per the: Recrmitment ©

pan

i

i
expirv of the previous }

Semerity List. etc., for olacing |

(

i

tive applicanon. the existing vacancies should be
Ruies in torce. :
‘[ Very often, acuon for holding DPC meeting is initiated after a
vacancy has arisen. This results in undie delay in the filling up of the vacancy
sing dissatisfaction among those who are eligible for promotion. It may be
ensured that regular meetings of DPC are held every year for each category, of =4
posts so that an approved select panel is available in advance for making 3=+

promotions against vacancies arising over a year. ] e
3.2 The requirement of convening annual meetngs of the DPC should be N
dispensed with only after a certificate has been issued by the appointing ‘
suzhonty that there are 1o vacancies to be filled by promotiog of 00 officers vtﬁ
2r2 Jue for confirmauion dunw - 1

W

[ See Q.M. dated 3-9-1998 at the cnd of this section jor Model Culendar. ]

139 iDL dated the 13th May, 1991.

i Gl.Deptof Per & Trg.. O.M. No.
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To

The Acountant General,
Nagaland.Kohima

Sub: Prayer for allowing options to be exercised in the event of separation of

cadres of Group'B’ staff in NE Region.

Sir

Kindly refer to my representation did.28" February 2006 seeking grant of
opportunity for exercisipg option as SOGE passed Sr .Accountant in the event of
separation of common Group ‘B’ cadre in NE region (copy enclosed). Although a
considerable time has already been elapsed the fate of my representation 1s not known.

That Sir, separation of group ‘B” cadre in the region is now a certainty and
fresh options are invited from all persons holding Group ‘B’ post in the common
cadre. Sir, on my passing of SOGE 2005, | have also acquired the eligibility for
getung into the Group ‘B’ cadre since October 2005 when the common cadre system
existed in the region. My promotion was held up for none of my fault for last 6 (six)
months probably for want of vacancy in the common cadre.

That Sir, on my passing SOGE during the existence of common cadre system |
have been placed on the same footing as my other colleagues who had already made it
to the cadre prior to actual separation and on that analogy, I believe I shall not be
subjected to the denial” of benefits of exercising option for final placement on

promotion.

Under the circumstances, I would request you to take up the matter personally
and move to the Cadre Controlling Authority as well as the Comptroller & Auditor
General of India for favour of granting me an opportunity of exercising option for
placement on promotion in the separate cadres ansing out of the proposed cadre
separation.

Yours faithfully,

P g

N

(Arup Roy) Q/O-'\ m

Enclo: As stated above.

}”‘”@w@; |
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The Comptroller & Auditor General of India,

10 Bahadur Shah Zafar Marg,
New Delhi - 2.

Through the Accountant General, Nagaland

Sub : Application for seeking redresal against deprivation of promotion to SO's cadre and
consequent denial of opportunity to exercise options for final placement.

Respected Sir,

I Sri Arup Royv.SOGE passed (2005 batch) Sr.Accountant of O/O the Accountant
General,Nagaland beg to lay before you the following facts for your kind and sympathetic
consideration.

That Sir, when the proposal for separation of cadre in respect of Group ‘B™ officers in NE

region was developing.. I have applied to the Cadre Controlling Authority to consider my case and

| allowing me to exercise option for final placement on the analogy that on my passing SOGE in

2005. I have also acquired the eligibility of getting promotion to the Group ‘B’cadre since October

2005 when the common cadre system existed in the region. But my contention was rejected by the

cadre controltling Authority { AG(A&E) A$sam} on the ground that I have not yet promoted to the
group ‘B’ post.

2. That sir, I have passed SOGE in the year 2005 (October 2005) but as of now despite
having vacancies I have not been considered for promotion to the post of SO(A&E). However, in
January 2006,5(five) qualified candidates who had earlier refused promotion in December 2004
had been promoted to available vacancies with validated period till 3™ February 2006 for
1‘ accepting the offer. Out of 5(five), 4(four) had not accepted the offer within the validated period
| and the posts till remain vacant. The Cadre Controlling Authority did not consider my case even
when the seniors refused the offer and clear vacancies in the grade exists depriving me the benefit
of getting promotion in combined cadre and thereby acquiring the right to exercise option in the
event of separation of cadres.

3. That Sir, my humble submission that by not considering my case for promotion in
February 2006 to the vacancies arising due to refusal by my seniors without assigning any reason
was not just, fair and transparent.

In view of above facts, I would fervently request your benign self to interfere into the
matter personally and to scrupulously take such action which can bring an appropriate justice in
this regard, so that I can get a retrospective promotion to the combined SO’s cadre at the earliest
as well as opportunity to exercise option in the event of separation of cadre.

Yours faithfully
’ q‘\(ﬁuf K,u\
(Arup Roy) )._(9
Enclo: Promotion Order of 5(five)SOGE passed Candidates. m}

Copy to: The Accountant General (A&E),Assam,Maidamgaon,Beltola,Guwahati — 29 for
information and necessary action Please.
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To
The Principal Dircctor(Staff),
Office of the Comptroller & Auditor General of India,
10- Bahadu Shah Zafar Marg,
New Delhi - 2,
Through the Accountant General,Nagaland.

Sub : Application for seeking redressal against deprivation of Promotion to SO’s cadre as well as
options.

Respected Madam,

In inviting a reference to the subjéct cited above I beg to lay before you the following facts for your

sympathetic consideration.

That Madam, I have passed the SOGE (A&E) in October 2005 and awaiting promotion to SO
(A&E). a Group ‘B’ posts in the common cadre in NE region. Unfortunately, the reason for not being -

considered for promotion even after elapse of more than 8 months is beyond my comprehension.

That Madam, the Cadre Controlling Authority of the Group ‘B’ cadre of the region of Guwahati
seeks option for all those officers who have already got promotion to the cadre for final placement in the
event of separation of cadres. But in this process I was not given an opportunity for exercising my option

even though I have been in line for getting promotion to the cadre.

That Madam, my simple presumption is that since I have acquired the eligibility of being promoted
to the grade before actual separation of the common cadre, if finally held, I deserved to be given a chance of
exercising my option for final placement in the event of actual separation of cadre to be done at any later

stage and this would be the only fair and just course of action in my case.

My presumption is based on the fact that on my passing SOGE during the existence of common
cadre system I have been placed on the same footing as my other colleagues who had already made it to the
cadre prior to actual separation and on that analogy, I believe I shall not be subjected to the denial of benefits

of exercising option for final placement on promotion.

Further I would like to refer to the promotion order no.242, dtd.18.01.06 issued by CCA,Guwabhati
where § eligible candidates seniors to me in line who had earlier refused promotions in December 2004 ,had
been promoted on 18.01.06 to available vacancies with validity period of accepting the offer till 03.02.06. As

per the order, if the promotion is not accepted within 03.02.06 their offer of promotion would be treated as

/9 p
W



cancelled. Out of the aforesaid five candidates, four candidates did not accept the offer in
time and as such. other qualified wait listed candidates should have been considered for
promotion against those vacant posts but in the instant case that was not done as of now. In
these connection. | would like to refer to the response of my representation dated 29.5.2006
received from CCA. Guwahati wherein it is stated that options were called for from all Group
B officers in common cadre as per circular for cadre separation issued on 30.3.2006 and no
promotion have effected after cadre separation policy was issued on 30.3.2006. Now, my
assumption is that my senior’s promotion order has been expired on 3.2.2006 before the cadre
separation policy was issued on 30.3.2006, but the CCA, Guwahati did not consider my case
in between the periods of 54 days in between the expiry date (3.2.06) of offer and issuance of
cadre separation policy (30.3.06).

In view of above facts. I would request your benign self to look into the matter which
can bring an appropriate justice in this regard so that | can get a retrospective promotion to
SO’s cadre at the earliest as well as opportunity to exercise options in the event of separation
of cadre.

Yours faithfully, -

(Arup RO.\‘)QVY'

\6USt

Enclo: Promotion order’s of 242.dtd. 18.01.06

Copy to: The Accountant General (A&E),Assam, Maidamgaon. Beltola,
Guwabhati-29 for information and necessary action Please.

W,
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OFFICE OF THE ACCOUNTANT GENERAL (A&E)'ASSAM, MAIDAM\JAON
BELTOLA, GUWAHATI - 781 029. . \

Admn 1 Order No. 242 January 18, 2006

Without prejudice to the claim of their seniors and also subject to the condition
that their seniority in the cadre of Section Officer will be fixed later, the following
officials are hereby promoted to officiate as Section Officer(Group-B Non-Gazetted) in
the scale of pay of Rs. 6500-200-10500/-p.m. w.e.f. the dates they take over charge in
the offices as shown against their names.

St Name Office to which Office to which---- -
No Shri/Smiti Attached posted . v
1 01. t Nepal Ch. Biswas Sr. D.A.G. (A&E) Sr. D.A.G. (A&E)
. : Tripura,Agartala Tripura,Agartala
: 02." | Basudev Mandal A.G. (A&E) Assam, A.G. (A&E)
; Guwahati Meghalaya, Shillong
, 03 Dilip Gupta A.G. (A&E) Assam, Sr. DA.G. (A&E)
5 Guwahati Manipur, Imphal
i 04 | Susanta Chaudihwri A.G. (A&E) Assam. Sr. DA.G. (A&E)
! Guwahati Manipur. Imphal :
i 05. | Pulok Ch. Sen A.G. (A&E) Assam, Sr. DA.G. (A&E) '
i 'l Guwahati Manipur, Imphal

The officers are liable to be transferred and posied to any of the offices of the
Accountant General (A&E) in Assam , Nagaland, Tripura, Manipur, Meghalaya etc.. *or
any other offices likely to be opened in future in the North Eastern Region.

On promotion they will be placed on probation for two years.

On their promotion. the officers are required to exercise option, if any, in the
matter of fixation of their pay within one month in terms of G.L.D. No. 19 below FR-
22(I)(a)(1).

The officers are required to intimate this office whether they accept the promotion
or not within 03-02-06 positively, failing which their promotion will be treatec as:
refused. T =T

The transfer is in public interest

{Authority: AG's order dated 18-01-06 at P/32" of file no. Sr. DAG(A)/Panel/S0/2004 )

sd/-
Sr. Deputy Accountant General (A& VLC)
Memo No. Admn.1/3-5/2004-05/3625 January 18, 2006
Copy forwarded lo:
The Comptroller & Auditor General of India, ‘
10- Bah adur Shah Zafar Marg,
Indraprastha Head Post Office,
New Delhi-110 002
sd/-

Sr. Deputy Accountant General (A& VLC)
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The Principal Director(Staff),

Office of the Comptroller & Auditor General of India,
10- Bahadu Shah Zafar Marg,

New Delhi - 2.

Through the Accountant General, Nagaland.

Sub : Application for seeking redressal against deprivation of Promotion to SO’s cadre

‘as well as options.

Respected Madam,

In inviting a reference to the subject cited above I beg to lay you the following facts

for your sympathetic consideration.

On my passing of SOGE in 2005, when the common cadre system existed in NE
region I have acquired the eligibility for getting promotion into Group “B” cadre. So I have
been placed on the same footing as my senior’s before cadre separation implemented for final

placement.

Secondly, I would like to refer the promotIion order no.242, dtd.18.01.06 issued by
CCA, Guwahati where 5 eligible candidates who has earlier refused promotions in December
2004 had been promoted to available vacancies with validated period till 03.02.06. As per the
order if the promotion is not accepted within 03.02.06 their promotion will be treated as
cancelled. An;ong 5 eligible candidates 4 eligible candidates have failed to report in time and
as such other qualified wait listed candidates should have been promoted against those
post(s). In these connection I like to refer the response of my representation dtd.29.05.06
received from CCA .Guwahati wherein it is stated that options were called for from all Group
B officers in common cadre as per circular for cadre separation issued on 30.03.06 and no
promotion have effected after cadre separation policy was issued. Now my analogy is that my
senior’s promotion order has cancelled on 03.02.06 before the cadre separation policy issued
on 30.03.06. The CCA,Guwahati did not consider my case in between the interim periods of
54 days for none of my fault and depriving me the benefit of getting promotion in common

cadre and thereby acquiring the right to exercise option.

e
¥
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Thirdly, if the CCA, Guwahati has treated me as the separate cadre then [ have to be
considered eligible for promotion from November 2005 but due to the existence of common
cadre in NE region I have been to deprived from my due benefits in time. So, in that juncture

I wish your utmost preference in this regard.

In view of above facts, 1 would Tequest your benign-self to look into the matter
which can bring an appropriate justice in this regard so that [ can get a retrospective
promotion to SO's cadre at the earliest as well as opportunity to exercise options in the event

of separation of cadre.

(Asmf K. Dey)

Enclo:Promotion Order’s of 242,dtd 18.01.06.
Copy to: The Accountant General,(A&E) Assam,

Maidamgaon, Beltola, Guwahati 29 for information and necessary action Please.



- " OFFICE OF THE ACCOUNTANT GENERAL (ASE) ASSAM, MAIDAMGAON,
Moot BELTOLA, GUWAHATI - 781 029. . . ()(

/ A . ‘ O
_S oy Y Admn.1. Order No. 242 . January 18, 2006

V\ Without prejudice to the claim of their seniors and aiso subject to the condition

 that their seniority in the cadre of Section Officer will be fixed later, the following
officials are hereby promoted to officiate as Section Officer(Group-B Non-Gazetted) in
the scale of pay of Rs. 6500-200-10500/-p.m. w.e.f. the dates they take over charge in
the offices as shown against their names.

Sl Name Office to which Office to which-——- |-
No Shri/fSmti Attached posted . :
01. Nepal Ch. Biswas Sr. D.AG. (A&E) Sr. D.A.G. (A&E)
i Tripura,Agartala - Tripura,Agartala
{ 02 | Basudev Mandal A.G. (A&E) Assam, A.G. (A&E)
Guwahati Meghalaya, Shillong
03 Dilip Gupla A.G. (A&E) Assam, Sr. DA.G. (A&E)
Guwahati Manipur, Imphal
| 04 Susanta Chaudhur: A.G. (A&E) Assam, Sr. DA.G. (A&E)
Guwahati Manipur, tmphal !
05. Pulok Ch. Sen A.G. (A&E) Assam, Sr. DA.G. (A&E)
Guwahati | Manipur, Imphal

The officers are liable lo be transferred and pos{ed to any of the offices of the
Accountant General (A&E) in Assam , Nagaland, Tripura, Manipur, Meghalaya elc., or
any other offices likely to be opened in future in the North Eastern Region.

On promotion they will be placed on probation for two years.

On their promotion. the officers are required to exercise option. if any, in the
matter of fixation of their pay within one month in terms of G.I.D. No. 19 below FR-

. 22(h(@)(1).
— - The officers are reauired to intimate this office whether they accept the promotion
'\i or not within 03-02-06 positively, failing which their promotion will be treated-as-
refused. - -_—

The transfer is in public interest

{Authority: AG's order dated 18-01-06 at P/32" of file no. Sr. DAG(A)/Panel/SO/2004 ]

sd/-
Sr. Deputy Accountant General (A& VLC)
Memo No. Admn.1/3-5/2004-05/3625 January 18, 2006
Copy forwarded to:
The Comptroller & Auditor General of India, .
10- Bahadur Shah Zafar Marg,
Indraprastha Head Post Office,
New Delhi-110 002
sd/-
Sr. Deputy Accountant General (A& VLC)
—— / . .
’
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To

The Principal Director(Staf¥),

Office of the Comptroller & Auditor General of India,
10- Bahadu Shah Zafar Marg,

New Delhi - 2.
Through the Accountant General,Nagaland.

Sub : Application for sceking redressal against deprivation of Promotion to SO’s cadre as well as
options.

Respected Madam,
In inviting a reference to the sut;jecl cited above [ beg to lay before you the following facts for your

sympathetic consideration.

That Madam, I have passed the SOGE (A&E) in October 2005 and awaiting promotion to SO
(A&E), a Group ‘B’ posts in the common cadre in NE region. Unfortunately, the reason for not being

considered for promotion even after elapse of more than 8 months is beyond my comprehension.

2

That Madam, the Cadre Controlling Authority of the Group ‘B’ cadre of the region of Guwahati
seeks option for all those officers who have already got promotion to the cadre for final placement in the
event of separation of cadres. But in this process I was not given an opportunity for exercising my option

even though I have been in line for getting promotion to the cadre.

That Madam, my simple presumption is that since I have acquired the eligibility of being promoted
to the grade before actual separation of the common cadre, if finally held, I deserved to be given a chance of
exercising my option for final placement in the event of actual separation of cadre to be done at any later

stage and this would be the only fair and just course of action in my case.

My presumption is based on the fact that on my passing SOGE during the existence of common
cadre system I have been placed on the same footing as my other colleagues who had already made it to the
cadre prior to actual separation and on that analogy, I believe I shall not be subjected to the denial of benefits

of exercising option for final placement on promotion.

Further I would like to refer to the promotion order no.242, dtd.18.01.06 issued by CCA,Guwahati
where 5 eligible candidates seniors to me in line who had earlier refused promotions in December 2004 ,had
been promoted on 18.01.06 to available vacancies with validity period of accepting the offer till 03.02.06. As

per the order, if the promotion is not accepted within 03.02.06 their offer of promotion would be treated as
P
'/..‘.' )9
}.‘;‘;;r"’" .
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my fault and depriving me the benefit of getting promotion in common cadre and thereby acquiring the right

- to exercise option.

In view of above facts I would request your benign self to look into the matter which can bring an
appropriate justice in this regard so that I can get a retrospective promotion to SO’s cadre at the earliest as

well as opportunity to exercise options in the event of separation of cadre.

W,qw/a]a

Copy to: The Accountant General (A&E) Assam,

Maidamgaon,Beltola,Guwahati 29 for information and necessary action Please.
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%
The Comptroller & Auditor General of India,

10 Bahadur Shah Zafar Marg,
New Delhi - 2.

Through the Accountant General, Nagaland

Sub : Application for seeking redresal against deprivation of promotion to SO’s cadre and
consequent denial of opportunity to exercise options for final placement. )

Respected Sir,

I Sri Akum Chuba,SOGE passed (2005 batch) Sr.Accountant of O/O the Accountant
General.Nagaland beg to lay before you the following facts for your kind and sympathetic
consideration.

That Sir, when the proposal for-separation of cadre in respect of Group ‘B officers in NE
region was developing,, I have applied to the Cadre Controlling Authority to consider my case and
allowing me to exercise option for final placement on the analogy that on my passing SOGE in
2005. I have also acquired the eligibility of getting promotion to the Group ‘B’cadre since October
2005 when the common cadre system existed in the region. But my contention was rejected by the
cadre controlling Authority {AG(A&E) Assam} on the ground that I have not yet promoted to the
group ‘B’ post.

2. That sir, I have passed SOGE in the year 2005 (October 2005) but as of now despite
having vacancies I have not been considered for promotion to the post of SO(A&E). However, in
January 2006,5(five) qualified candidates who had earlier refused promotion in December 2004
had been promoted to available vacancies with validated period till 3" February 2006 for
accepting the offer. Out of 5(five), 4(four) had not accepted the offer within the validated period
and the posts till remain vacant. The Cadre Controlling Authority did not consider my case even
when the seniors refused the offer and clear vacancies in the grade exists depriving me the benefit
of getting promotion in combined cadre and thereby acquiring the right to exercise option in the
event of separation of cadres.

3. That Sir, my humble submission that by not considering my case for promotion in
February 2006 to the vacancies arising due to refusal by my seniors without assigning any reason
was not just, fair and transparent.

In view of above facts, I would fervently request your benign self to interfere into the
matter personally and to scrupulously take such action which can bring an appropriate justice in
this regard, so that I can get a retrospective promotion to the combined SO’s cadre at the earliest
as well as opportunity to exercise option in the event of separation of cadre._ \ \S\i\

You faim‘&@y Qk

Enclo: Promotion Order of 5(five)SOGE passed Candidates.
Copy to: The Accountant General (A&E),Assam,Maidamgaon,Beltola,Guwahati — 29 for

information and necessary action Please.
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D.0.No.AGN/Sep. Cadre/2005-06/ %t 1
Dated the 29t March 2006. -

. Accountant General (A&E), Assam,

Subiject: Separation of cadre in Group B’ Cadre in North Eastern
Regior. '

Dear

I am forwarding a representation received from a S.0.G.
Examination passed candidate for your consideration. He has passed

SOG examination and is awaiting promotion as S.O pending vacancies in

Group ‘B’ cadre.
Since the separation of cadre is to be carried out, those

candidates who have passed along with other SOG examination 2005
candidates but could not be promoted due to no vacancy in the cadre,-

cannot take the benefit of applying i option.

I feel that the option may be obtained from those SOG

examination passed candidates also who have not been promoted. I am -

enclosing his representation with my letter for suitable action:

Thanking you,

Yours sincerely,

To
Shri Bhajan Singh

Beltala, Maidamgaon,
Guwahati.
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Accountant General, Nagaland

fan

D.O.NO.AGN/SECTT/MISC/2005-06/ &3
Dated the 29™ May 2006.

Near Shri

I am enclosing representations of S/Shri Arup Roy. Ashim Kumar Dey.
and  Akum Chuba, Sr. Accountants who have passed SOG cexamination 2005 and arce
awaiting for promation to the post of Section Officers. As they are not getting promotion
in Combined cadre, they are not getting the opportunity (o exercise option in the event of
Separation of Group ‘B’ cadres. '

I would like to refer the promotion orders dated 18" January 2006 issued
by the CCA where 5 officials have been promoted as S.O but 3 officials”have not yct
reported to the concerned offices within the specific time. As per orders if the promotion
is not accepted within 03.02.2006 their promotion will be treated as cancclled. Since -
these three officials have failed to report in time other qualified wait listed officials
should have been “promoted against those threg posts, whercas no further promotion
orders in respegt of other wait listed candidates has yet been issued from vour office.

- ¢ . . .

4 would. therefore. request you to consider them to exercise option

pending promotion to the S.Os cadre i the cvént of Scparation of Group ‘B cadre to ¢
avold any litigz;lion in the matter. ‘

I
. Yours sincerely, .
Sd/-
Shri Bhajan Singh
Accountant General (A&E), Assam, -
Maidamgaon, Beltala,
GUWAHATI - 781 029.
NO.AGN/SECTT/MISC/2005-06! € ¢ Dated the 29" May 2006.

Copy to Ms Mamta Kundra, Pr. Director (Staff), Office of the Comptrollgr
and Auditor General of India, 10, Bahadur Shah Zafar Marg, New Delhi — 100 002 £
information. -+ - o '

oy
gl
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Accountant General (A & E) Assam
Hemrid, Ao, TaRTE-9s g o]
Maidamgaon, Beltola, Guwahati-781 02%7

D.0. No: Sr. DAG(A)/Panel/S.0./2004/52
BHAJAN SINGH | Dated Guwahati the 2" June, 2006.

05 &X 2306

Dear Sk f A

Please refer to vour letter 13.0. No.AGN/Sectt/Misc/2005-06/63
dated 29.5.06 regarding forwarding of representations of S/Shri Agup Roy,
Ashim Kumar Dey and Akum Chuba, Sr. Accountants who have passed
SOGE 2005 and are awaiting for promotion to the post of Section Ofticer.
As per Cadre Separation policy for Group ‘B’ Officers, options were called
for from all the Group ‘B’ ofticers in the common cadre as per Circular for
Cadre Separation issued on 30/3/2006. Any further promotions to the cadre
of Section Officers have not been effected after the Cadre Separation
Policy was issued and options for permanent posting from all the siaff
were called for. As per OA No.115/2006 filed by certain Croup "B’ staff of
the common cadre in Hon’ble CAT. Guwiuhati Bench, the issue of cadre

separation is presently sub-judice and the Hon’ble CAT, Guwahati Bench,

has issued status-quo order on the case presently.

Keeping these issues in mind, it has been decided to maintain status-
quo till the decision from Hon’ble CAT. Guwahati is communicated. This

may kindly be communicated to S/Siirt Avp Roy, Ashim Kr. Dey and
Yours sincerely,

- Akum Chuba. ‘ Wl} M’W
).
o

Shri R.M. Johri, IA&AS, / )
}V O/o the Accountant General (A&E) Nagaland, -

Kohima : 797 001.

ik

!

Phone : (0361) 2302956 (O) Fax:(0361) 2303142 *E-mail : agaeasmi@sancharnet.in. r



L Paoe=29
-
- ] : v /\nnc.\nu-s.
‘ . ARNCAT Y
' WV 4 rtestatal (‘(l]!“:'}
OEFICE OF THE COMPTROLLER & AUDITOR (;l':Nl",'RAL OIF INDIA, i
L HATIADURSHAI ZAVAR MARG, NEW DELMLLO 02— N
" Ne: LH-NGE(App)/ 17-2004 Dated: 24.03.2006 ' &
T -
The Pr.Accountant Gent al (Audit),
Mephalaya, ete,
Shillang,
Snb:- Separation of common cndre of Group ‘B Ofticers in the A& and
Civil Audit Otlicesin North Fast Region.
Str,

I am to forward herewith the policy for scparation of cummon cadic of
Greup ‘I3 officers in the A&E and Civil Audit offices in North East Region alongwitl a
format of option form. 1t is requested that fresh options may be obtained from all the

existing Group ‘13 oflicers belonging to common cadre under your cadie control for

perinent tansfer to the Civil Andit oflices i Torth [Last Repion intimating. tiem the
cadie strength of cach oflice and they may e altocated to the concerned oflices on the
basis of then seniority-cum-options excrcised by them ag per instruction containcd in
para 3 of the policy.

2. The j\miof ollicots in cach cadre whe are nol fikely 10 be accommodated
“in the concemned offices a3 per options exerciscd by them may be posted on deputation
basis to the deficit ()Ilicés as per inslructions contained in para 4 of the policy.

3 The action taken repott should e sent o us by 15-05-2006. We mtend to

have the separated cadres in place as on 01-06-20006.
4. Caveat in the appropuate Couis of judicature may be filed in consultation

with your standing, counscls. .
Yours faith{ully,

Enclo: As above.

Sdv/-

(Maniah Kumar)

Asgigtant Comptroller and

< Auditor General (N)

w@y



u

v

\Y

VI

Vil

- - - e -

J’ngt.'—Q(; | P 62? :

Bl Ariinead TR T

Anzovees 3(Contd)

Policy for sepaention of common cadre of Group ‘13' officers
in the A&l and Civli A_udll_()l!lcys__Iql_.fti. . Reglon.

One time option lor allocation o a paticular office may be called tor from the
existing. Group ‘B' oflicas belonging to common cadrc by the present cadre
controlling authoritics i.c. PAG (Audit) Mcghalaya cic., Shillong and AG
(A&E) Assam, Guwahati,  The optees shall be required to indicate their
prefesence. '

Vacancics in combined cadre may be proportionately distributed among all the
concerned oflices and the cxisting stafl may be allocated to various offices
against the required  strength i.c.  sanclioncd strength  minus  vacancics
proportionatcly distiibuted in cach cadre:

Permancnt posting of Group ‘13" officers of common cadic against the required
strength of varous Civil AudiVA&E offices shall be made by the respective
cadre controlling authoritics strictly on the basis of the scniority of the officcrs,
who have excrcised their option for allocation to such ollices, irvespective of
ticir basc oflice. '

If the numbcer of oplces for a particular officc is morc than the requircd strength
of that office, the cxcess persons in cach cadre (SAO/AO/AAO/SO), who can
not be accommodated in the office of their preference against the required
strength of that office ag per their scniority, shall be posted on deputation basis
(o the oflice viz. deficit offices.  [f suflicient volunteers are not available for
such posting on deputation basis, the junior most persons in exccess of requircd
strength in cach cadre shall be sent 1o deficit office on deputation basis. No
willingness shall be neeessary for this purpose but deputation alloveance shall be
payable. owever, they may be asked 1o give their preference for such posting
mentioning, the names of -deficit offices and as far as possible they may be
posted to such deficit oflices on the basis of their seniotily and prefetence given
by them for this puipose.” Theae perrons shall be posted to the oflice of their
choice on the basis of their scniority on availability of subscquent vacancics
against the required strength in such offices. The surplus optees shalt also form
part of the cadie of their office-for which uption was cxciciscd by them,

Il the number of aptees for a particular office is Iess than the sanctioned strength
of that oflice all the optces shall be allocated to that ollicc.  The remaining
vacancics shall be filled up by deputation of- surplus optees as per guidelines
laid down at IV above. Thc vacancics anising duc to repaiation of the
deputationists 1o the oflice of their choice will be filled up by the concemed
oflices as per provisions contained in the Recruitment Rules for the concerned
posls.

‘The promotions to Group ‘I3 posts afler the scparation of cadre shall be made
by the concemed oflices from amongst the cligible oflicers of their office.
However, in surplus offices no further promotion will be made Gl all the
surplus oplees posicd o deficit oflices on deputation basis are accommodated in
thesc ofTices.

Dircct recruitment will be done in the deficit offices only against the requisition
alrcady placcd/to be placed to Stall Sclection Commission.
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Circular on Cadse Separation

Dated 30/3/2006

Headquarters office has decided to separate the common Group ‘B’ cadre from Section
Officers to Sr. Accounts Officers in the AS&E offices of the N.E. rcgion‘hithcr to controlled by

“the Accountant General(A&E) Assam, Guwahati., S
-~ The offices to which the staff may exerc.sc their one time opticn are the A&E offices at
" Assam, Meghalaya, Manipur, Tripura, Nagaland and the newly created offices of Mizoram

and Arunachal Pradesh, L
The separation of Group B’ cadres would be in accordance with the following criteria :-

The existing staff may be allocated on permancnt posting against the required strength on the
basis of the scniority of the officers who have exercised their option for allocation to such
ofTices, irrespective of their basc office.

If the sumber of optees for a particular office is more than the required strength of that office,
the excess persons in cach cadre (SAO/AO/AAQ/SO),who can not be accommodated in the
office of their proference against the required strength of that office as per their seniority,
shall be posted on deputation busis to the office for which number of optees is less than the
required strength of that office viz deficit offices. I sufficient volunteers are not available for
such posting on deputation basis, the Junier most persons in excess of requircd strength in
cach cadre shall be sent to deitcit office en deputation basis. No willingness shall be
necessary for this purpose but denutation aiiowance shall be payablc. However, they may be
asxed to give their preference for such posting mentioning the name§ of deficit offices and as
far as possible they may be posted "« such deficit offices on the basis of their seniority aud

choice on the basis of their seniority @ pyailzbility of subsequent vacancies apainst the

' preference given by them for this purpos:l:.-lr?;‘(isc persons shall be posted to the office of their

.. " required strength in such officcs. The surphs opices shall also form part of the cadre of their
"' .t -olfice for which option was exercised by them, S e :
VI

If t.0 number of optees for a particular office is less than the sanctioncd strength of that office

- all the optees shall be allocated to that office. The remaining vacancies shall be filled by

deputation of surplus oplees as per guidelisies laid down at V above. The vacancics arising
duc to repatriation of the deputationists 1o the office of their choice will be filled up by the
concerned offices as per provisions contained in the Recruitment Rules for the concermed
posts. .

The promotions to Group ‘B’ vosts afler the scparation of cadre shall be made by the
concermed offices from umongst the cligiblo officers of their office. However, in surplus

- offices no further promotion will be made ti!l all the surplus optees posted to deficit offices on
- deputation basis are accommodated in these offices. s :
- Direct recruitment’ will be done in the deficit offices only against the requisition alrcady

placcd/to be placed to Staff Selection’ Commission: :

With a view to implement the above schen:a of scparation of cadres of Group ‘B’ posts, all
the present Group ‘B’ Ofticers (Section Officers to Scnior Accounts Officers including those
on depetation and on foreign service) of this office are herebby directed to exercise their
options in the enclosed “FQRV OF OP T IN” and submit the same to the Senior Accounts
Ollicer/Admn. of this office by 15% April 2096 positively, He should also prepare a list of
officers on leave and ensure sending of Giis circular with ‘Option Form' to them by
Registered post.

<o\

\M: _ ‘Iaﬂ/ Str. Dy. Accountant General {Admn)

R e

iexine -
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Ram Mohan Johri

ACCOUNTANT GENERAL (AUDIT)

Ifgar - 9RY ooy
NAGALAND : KOHIMA - 797 001

D.0.NO.AGN/SECTT/MISC/2005-06 79

Dated the 9“‘_.!une 2006.

Dear Shri 617 b?? Q;\yf[/.

I am cnclosing represcntations of S/Shri Arup Roy, and Ashim Kumar
Dey. Sr. Accountants who have passed SOG examination 2005 and are awaiting
promotion to the post of Section Officers

S

I would like to refer the promotion orders dated 18™ January 2006 issucd
by the CCA wherein 5 officials have been promoted as S.0 but 3 officials have not vet
reported.to the concerned offices within the specific time. As per orders if the promotion
is not accepted within 03.02.2006 their promotion will be treated as cancelled. Since
these three officials have failed to report in time and as such other qualified wait listed
officials could have been promoted against those three posts, whereas no furihici

promotion orders in respect of other wait listed candidates has yet been issued from vour

office. i

I would. therefore. request you to consider their case of promotion as weil
as allow them to exercisc option 1o avoid any future litigation in the matter.

'

Yours sincerely.

Shri Bhajan Singh :
Accountant General (A&E). Assam.

Maidamgaon, Beltala.

GUWAHATI - 781 029.

TR @TIR (z#wm;m_m, ArTdvg

Tel: (0370) 2243117(0) 2244787(R). Fax: 2244788
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O.A.No._' '\ /2006

Shri Ashim Kumar Dey & Ors.
-V G-

Union of India and Others. b

LIST OF DATES AND SYNOPSIS OF THE APPLICATION—" -

Al the 3 applicants were initially appointed as Clerk-cum-Typig
the establishment of Accountant General (A&E) Kohima. They--y
thereafter promoted to the cadre of Accountant and further promote
the cadre of Sr. Accountant. They are now working as Sr. Accountant
posted in the office of the AG (A&E) Nagaland, Kchima.

May 2005-  Applicants being cligible and qualified employecs, appeared in th

Section Officer Grade Examination (for short SOG examination
held in the month of May 2005 and came out successful as such
they have attained eligibility for consideration of their promotion it
the cadre of Section Officer.

Accountant General (A&FE), Assam, Guwahati conductec
DPC for f{illing up of 5 vacancies of Section Officers during ihe
recruitment year 2005-06.

18.01.2006- On the basis of recommendation of DPC 5 Sr. Accountant werc

promoted to the cadre of Section Officer (Gr. B non-gazetted) in the

- scale of Rs. 6,500-10,500/ - vide order dated 18.01.06. It is stated ix
the promotion order dated 18.01.06 that the promotee otficers art
tequired Lo inlimale the office, whether they accepl the promolios
or not within 03.02.06 positively, failing which their promotion wik
be itréated as refused.

. 28.02.06, 29.05.00, 09.06.06- Applicants submitted representatior

addressed to the respondent No. 1 and 3, seeking grant ¢
opportunity for exercising option as SOG examination passed S
Accountant in the event of separation of common Gr. 'B cadre i
NE region. They also stated in their representations that
employees did not accept promotion when the same was offered |
them within the validity period ie. still 03.02.06 in terms of t}-
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promotion order dated 18.01.06 but in spite of existence of clear
vacancies, the applicant have been deprived in getting promotion
in combined cadre and thereby acquiring the right to exercise
option in the event of separation of cadres and prayed for grant of
retrospective promotion to the combined Section Officer’s cadre at
the earliest as well as for providing opportunity to exercise option
in the event of separation of cadre. (Annexure- 2 Series)

29.03.06, 29.05.06- AG (A&E) Nagaland after receipt of the representations

02/5.06.06-

(19.06.2006-

from the applicants forwarded the same to the AG (A&E) Assam.
In his forwarding letter the AG (A&E) Nagaland has cdearly
expressed his opinion with the request that option may be allowed
to exercise from this SOG examination passed candidates also who
have not been promoted. AG (A&E) Nagaland also requested AG
(A&E) Assam to consider promotion of wait listed candidates
againsi (he 3 posis where 3 empioyees did nol reporl (or promotion
within 03.02.06 and also requested promotion order of those

candidates mav be treated as cancelled since they have not

accepted the promotion. {(Anncxure- 3 Scrics)

AG (A&E) Assam. Guwahati wrote a D.O letter to the AG (A&E)
Nagaland, Kohima with reference to the representation of the
applicants and other similasly silualed employees any [urlher
promotion to the cadre of Section Officer have not been effected
after (he cadre separation policy was issued and option for
permanent posting from all the staffs were called for. It is further
stated in the said D.O letter that in view of filing an O.A No.
115/2006 by certain Cr. ‘B staff of the common cadre in the
Hon’ble CAT, Guwahati Bench the issue of cadre separation is
presently subjudice before the Hon'ble CAT where status quo order
was issued. Therefore, it has been decided to maintain status quo
ill the decision from Hon'ble CAT, Guwahali Bench is
communicated and it was further requested to inform the aforesaid
decision to the applicants. {Annexure- 4)

24.03.2006/30.03.06- Comptroller and Auditor General of India, New Delhi

issued cadre separation policy and circular order dated 20.03.06,
which have no relevancy or link with the consideration of the
promotion of the present applicants. (Annexure- 5 and 6)

Accountant General (Audif) Nagaland, Kohima through his D.O
letter dated 09.06.06 informed AG (A&F) Assam that out of the 5
official who have been promoted to the cadre of Section Officer
vide order dated 18.01.06 hut 3 officials have not vet reported to the
concerned offices within the specific time as per promotion order,
therefore their promotion will be treated as cancelled. It is also

ppe_
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stated in the said D.O letter that no further promotion in respect of

other wait listed candidates has not yet been issued and

accordingly requested to consider their case of promotion as well as

allow them to exercise option to avoid future litigation in the .
matter but surprisingly no acton was initiated thereafter for

consideration of the promotion of the applicants in spite of the

repeated request made by the AG (Audit) Nagaland.

(Annexure- 7)

Hence this Original Application.

PRAYERS

B

That the Hon'ble Tribunal be pleased to direct the respondents to hold the
DPC to consider the promotion of the applicants in the cadre of Section
Qfficer with immediate effect in the existing vacancies of Section Officers
and [urther be pleased to direct (he respondents (o grant retrospeclive
promotional benefit at least with effect from 04.03.2006 with all service
benefit including arrear monetary arrear monetary benefit and seniority.

That the Hon'ble Tribunal be pleased to declare that the pendency of
Original Application No. 115/2006 and the interim order dated 17.05.2006
passed in the aforesaid Original Application cannot stand on the way of
consideration of promotlion of the applicants o the cadre of Seclion

Officer,

Costs of the application.

Any other rclief (s) to which the applicants are cnhtled as the Hon'ble
Tnbunal may deem fit and proper. o

Interim order praved for:

.// )
During pendency of the application, the applicants pray for the following
interim relief: -

That the Hon'ble Tribunal be pleased to direct the respondents to consider
the promotion of the applicants to the cadre of Section Ofﬁccr as an
mtenm measure,

- That the Hon'ble Tribunal be pleased to direct the respondents that the

pendency of this application shall not be a bar for the respondents for
consideration of the case of the applicants for providing relief as prayed
for. :
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BETWEEN:

1.

Shri Ashim Kumar Dey,

5/0- Shri Ajit Kumar Dey,

Working as Senior Accountant,

O/ o- The Accountant General (A&E), Nagaland
Kohima, Nagaland.

Shri Arup Roy,

S/o- Late R.C Roy, ' -
Working as Senior Accountant,

O/ o- The Accountant General (A&E), Nagaland,

Kohima, Nagaland.

Shri Akum Chuba,

S/0- AW. Aluniba,

Working as Senior Accountant,

O/ o- The Accountant General (A&E), Nagaland,
Kchima, Nagaland.

——--Applicants.

-AND-

1

The Union of India,

Represented by

The Comptroller & Auditor General of India,
10, Bahadur Shah Jafar Marg,

New Delhi- 2. )

The Accountant General (A&E), Assam,
Maidamgaon, Beltola,

Guwahati- 29.

The Accountant General (A&E), Nagaland,
Kohima, Nagaland.

........ Respondents.
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a2
the year 1990 in the establishment of Accountant General (A&E) Kohima.

o/

DETAILS OF THE APPLICATION

Particulars of the order (s) against which this application is made:

This application is made praying for a direction upo:i the respondents to
consider the promotion of the applicants by holding DPC in the exisﬁng
vacancies in the cadre of section officer for the recruitment year
2005/2006, since the applicants are qualified candidate, who have alrcady
passed Section Officer Grade Examination ixeld in the month of May 2005
With. a ﬁtrthér direction to consider the promotion of the applicants at

least w.e.f. 04.02.2006 with all consequential service benefits including

 seniority and monetary benefits.

[urisdiction of the Tribunal: ,
The applicants declare that the subject matter of this apphcahon is well
wzthm the jurisdiction of this Hon’ble Tribunal.

Limitation:

The applicants further declare that this application is filed within the
limitation prescnbed under Section- 21 of the Administrative: ‘Tribunals
Act’ 1985. -

Facis of the case;

That the applicahls are cilizen of India and as such they are entitled (o all
the rights, protections and privileges as guaranteed under the
Constiﬁiﬁon of India.

Théf"your applicant No. 1 was initially appointed as Clerk- cum-Typist in

He was thereafter promoted to the cadre of Accountant in the month of

May 1993 and further promoted to the cadre of Sr. Accountant in the scale
of pay of Rs. 5500-9000/- in the year 1996 and he is serving in the same
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cixfacity till date posted in the office of the Accountant Cencral (A&E),
Nagaland, Kohima.

Applicant No. 2 was initially appbinted as Clerk-cum-Typist in the
year 1990, thercafter he was promoted as Accountant in the year 1995 and
further promoled as Senior Accountant in the year 1998 and he is serving in |
the same capacity till date and posted in the office of the Accountant
Ceneral (A&E), Nagaland, Kohima. |

Applicant No. 3 was initially appointed as Clerk-cum-Typist,
thereafter he was promoted as Accountant in the vear 1998 and further

promoted as Senior Accountant in the year 2001 and he is serving in the

- . same capacity till date and pos'ted in the office of the Accountant General

4'3.

44

4.5

{A&FE), Nagaland, Kohima.

That the applicants pray permission to move this application jointly in a
single application under Sec 4 (5) (a) of the Central Administrative Tribunal |
(Procedure) Rules 1987 as the relief's sought for in this application by the
applicants are common, therefore, they pray for granting leave td approach

‘the Hon'ble Trihunal by a common application.

That your applicants further beg to say that the Accountant General (A&F)

| .ﬂAssam is the cadre controlling authority of the Section Officer. The next

avenue of promotion of the applicants is to the grade of Section Officer in
the scale of pay of Rs. 6,500-10,500/- subject to passing of the Section

Officer Grade Examination, however, said promotion is also subject to

‘availability of vacancy.

That it is stated that the applicants being eligible and qualified employees
appeared in the Section Officer Grade Examination (for short SOG
examination) held in the month of May 2005, which was ‘conducted by the
respondents Union of India. However, the applicants were declared

successful in the said examination in the month of October 2005 and as
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. such the applicanis have attained cligibility for consideration of their

promotion in the cadre of Section Officer.

That it is stated that 5 vacancies of Section Officers in the scale of Rs. 6500-
10,500/~ has occurred -during the recruitment year 2005-2006 accordingly
DPC was conducted at the instance of the Accountant General (A&E),
Assam, Guwahali and subsequently on the basis of the recénmxendation of
the DPC, 5 Senior Accountants were promoted to the cadre of Section
Officer (Group ‘B’ non-gazetted) in the scale of Rs. 6,500-10,500/- vide
otder bearing No. Admn. 1 Order No. 242 dated 18.01.2006 whereby the -
Office of the Accountant General (A&E) Assam have issued. the offer of
promotion order without prejudice to the claim of their seniors and also
subject to the condition that the seniority in the cadre of Section Officer will
be fixed later. In the' promotion order dated 18.01.06 it is stipulated that the
promotee officer are liable to bhe transferred and posted to any of the offices
of the Accountant General (A&E) Aésam, Nagaland, Tripura, Manipur,
Meghalaya etc. or any other offices likely to be opened in future in the NE
Region and on promotion they will be placed on probation for 2 period of 2
vears. It is also specifically stated in promotion order dated 18.01.06 that
the promotee officers are required }to intimate the office whether they
accept the promotion or not within 03.02.06 positively failing which their
promwotion will be treated as refused. '

In terms of the aforesaid promotion order dated 18;01.06 the 4 of

- the promotee officers, namely; Sri Basudev Mandal, Sri Dilip Gupta, Sri

Susanta Choudhuri, Sri Pulak Chandra Sen ncither reported for

. promotion nor intimated the acceptance of the promotion order as

required, in terms of the condition laid down in the promotion order
dated 18.01.06 and as such promotion of the SL. No. 2 to 5 deemed to have
been refused. Therefore, out of the five (5) posts of the Section Officer, 4
posts were remained vacant till date due to hon—acceptance of the

promotion order by the promotees whose names arc indicated in 81 No. 2

f@s\xifm Ka - °©Wdf
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to 5. In the circumstances stated above, 4 posts of Section Officer of the
recruitment year 2005-2006 have fallen vacant since 04.02.06, therefore, a
duty cast upon the cadre controlling authority i.e. respondent No. 2 to
consider the promotion of the other cligible and qualified candidates who
have qualified in the SOG Examination held in the month of May 2005

and eagerly waiting for their turn for promotion to the cadre of Section

Officer. But the cadre controlling authority i.c. ré:spondcnt No. 2 did not

take any action till date for comsideration of the promotion of the
applicants although 4 vacancies are lying vacant w.e.f. 04.02.06.

It is stated that promotion is very much important in the service
career of a government employee, in the instant case of the applicants,
they are well within the zone of consideration and 4 vacancies of the
Section Officers are available till date but the respondents, more
particularly respondent No. 2 did not consider their promotions till filing
of this application.

That it is stated that as per Govt. of India’s instructions, on the day when a
vacancy is available,. the same should be filled up as per DOPT
instructions, issued by the Govt. of India from time to time. In this
connection the applicant like to draw the attention of the Hon'ble Court
on the following instructions issued hy the Government of Tndia. The
relevant portion is quoted below from Swamy’s Manual on Establishment
and Administration: '
“Frequency at which D.P.C should meet
31  The D.I.Cs should be convened at fegular annual intervals
to draw panels which could be utilized on making promotions
against the vacancies occurring during the course of a year. For this
purpose, it is essential for the concerned appointing authorities to
initiate action to fill up the existing as well as anticipated vacancies
well in advance of the expiry of the previous panel by collecting
relevant documents like CRs, Integrity Certificates, Seniority List
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etc., for placing before the DPC. DPCs could be convened every
year il necessary on a fixed date, e.g., 1®* April or May. The
Ministries/ Departments should lay down a time-schedule for |
'holdir.g DPCs under their control and after laying down such a
schedule the same should be monilored by making one of their
officers responsible for keeping a watch over the various cadre
authoritics to cnsure that they arc held regularly. Holding of DPC
meeting need not be delayed or postponed on the ground that
Recruitment Rules for a post are being reviewed/amended. A
vacancy shall be filled in accordance with the Recruitment Rules in
force on the déte of vacancy, unless rules made subsequently have
been expressly given retrospective effect. Since amendments to
Recruitment Rules normally have only prospective application, the
existing vacancies should be filled as per the Recruitment Rules in
force. |

1[Very often, action for holding DPC meeting is initiated after a
|
|vacancy causing dissatisfaction among those who are eligible for

vacancy has arisen. This resulis in undue delay in the filling up of the '

iprompﬁon. It may be ensured that regular meetings of DPC are held every

iyear for each category of posts so that an approved select panel is

! .
‘+available in advance for making promotions against vacancies arising over

ia year.]

32 The requiremeﬁt of convening annual meetings of the DPC
should be dispcmscd only after a certificate has been issued by the
appointing authority that there are no vacandies to be filled by
promotion or no officers are due for confirmation during the year

in question.”

Surprisingly in the instant case, the respondents did not follow the

aforesaid instructions of the Government, as a resull, abnormal delay has
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been caused in considering the case of the applicants for promotion to the

post of Section Officer Group ‘B’ and as such (hey are incurring huge

financial Ibss, loss of seniority, and further promotion prospects to the
next higher cadre.

' Copy of extract of Govl. of India’s instructlion regarding holding of

DPC (Page-834) from Swamy’s Complete Manual of Establishment

- and Admiinistration for Central Covt Gfﬁdals, 2003 Edition is

enclosed as Annexure- 1.

4.8 That your applicant No. 1 initially on 28.02.06 submitted a representation
addressed to the Accountant General (A&E), Nagaland, Kohima, seeking
grant of opportunity for exercising option as SOG examination passed Sr.
Accountant in the event of separation of common Group ‘B’ cadre in NE
Region. The applicant in his representation also stated that he has acquired
eligibility for getting into the Group ‘B’ cadre since October 2005 when the
common cadre system existed in the region. It is further stated that his
promotion was held up for last 6 months for no fault of him and probably

- for want of vacancy in the common cadre. It is further stated that the
applicant shall not be subjected to the denial of benefit of exercising option
for final placement on promotion and préy ed for gmnt of ‘m opportunity of
éxercising option for placement on promotion in the separate cadres arising
out of the proposed cadre separation scheme. On similar prayer applicant
again submitted another representation on 29.05.06 and in the said -
representation which was addressed to the Comptroller and Auditor
General of India, New Delhi, through proper channel, wherein particularly
in para 2, the applicant spedifically pointed out that 4 employees did not
accept promotion when the same was offered to them within the validity
period i.e. still 03.02.06 in terms of the promotion 6rder dated 18.01.06, but
in spité of existence of dear vacandes, the applicant has been deprived in
getting piomotion in combined cadre and thereby acquiring the right to

exercise option in the event of separation of cadres and prayed for grant of

-
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retrospective promotion to the combined Section Officer’s cadre at the
earliest as well as for providing opporlunily lo exercise optioh in the event
of separation of cadre. Appﬁcant No. 1 hnd.mg no response again
submitted another representation on 29.05.06 and on 09.06.06 more or less

on the same grounds for non-consideration of his promotion as well as for

- non-providing opportunity for exercising opticn in combined cadre of

‘Scection Ofﬁccr and prayed for retrospective promo’uon to the cadre of

Section Ofﬁcer
Applicant No. 2 submitted similar repreSentation addressed to the
respondent No. 1 and 3 on 29.03.06, 29.05.2006 and on 09.06.2006 more or |

less on the same grounds for non-consideration of his promotion as well as

- for non-providing opportunity for exercising option in combined cadre of

Section Officer and prayed for retrospective promot’ion. to the cadre of

Section Officer. Applicant No. 3 also submitted a similar representation
addressed to the respondent No. 1 on 29.05.2006 more or less on the same
grounds for non-consideration of his promotion as well as for non- _
providing opportunity for exercising option in combined cadre of Section
Officer and prayed for retrospective promotion to the cadre of Section
Officer. _ o

Copies of the representations dated 29.03.06, 29.05.06, 09.06.06 are

- enclosed herewith for perusal of Hon'ble Tribunal as Annexure- 2

| (Seties!.

That it is stated that the AG, Nagaland after receipt of the representation
datcd 29.03.06 and 29.05.06 forwarded the same to the AC (A&E) Assam,
G_uwahau on 29.03.06 and also on 29.05.06. In the forwarding letter the AG
(A&E)» Nagaland has clearly expressed his opinion with the request that -
6ption may be allowed to excrdise from those SOG examination passed
canchdates also who have not been promoted. Agam the AG (A&E) |
Nagaland requested the AG (A&E) Assam to conszder promotion of wait
hs"tcd candidates against the 3 posts where 3 employees did not report for

A N
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promotion within 03.02.06 and also requested that promotion order of
(hose candidales may be Lrealed as cancelled since they have not accepled
the promotion and also requested to consider the prayer of exercising
option of the applicant pending promotion in the cadre of Section Officer to
avoid any litigation in the matier but lo no resull. In this connection il is
categorically submitted that the applicants have come to learn from a
rcliable source that one more person refused to accept promotion within
the stipulated period ie. within 03.02.06 to the cadre of Section Officer, as
such altogether 4 vacancies exists to the cadre of Section Officer are still
lying vacant against which the present applicants may be considered for

promotion to the cadre of Section Officer.

Copy of the forwarding letter dated 29.03.06 and 29.05.06 are

enclosed herewith for perusal of Hon'ble Tribunal as Annexure- 3

{Series).

410 That it is state that the AG (A&E) Assam, Guwahati wrote a D.O letter on
2/5.06.06 to the AC (A&E) Nagaland, Kohima with reference to a D.O letter
dated 29.05.06 wherein wilh reference (o the representations of the
applicants and other similarly situated employees any further promotion to
the cadre of Section Officer , have not been effected after the cadre
separation policy was issued atd option for permanent posting from all the
staffs were called for. It is further stated in the said D.O letter dated
2/5.06.06 that in view of filing an O.A. No. 115/2006 i’)y certain Group ‘B’
staff of the common cadre in Hon'ble CAT, Guwahati Bench the issue of
cadre separation is presently subjudice before the Hon'ble CAT, Guwahati
Bench where status quo order was issued. Therefore, it has been decided to
maintain status quo till the dedision from Hon'ble CAT, Guwahati Bench is
communicated and it was further requested to inform the aforesaid

decision to the applicants.
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Copy of the D.O letter order dated 02/05.06.06 is enclosed herewith

for perusal of Hon'ble Tribunal as Annexure- 4.

411 That it is stated that the AG (A&E) Assam did not consider the case of the
applicants for promotion to the cadre of Section Officer, in spite of
the common care has filed an O.A before this Hon'ble Tribunal i.e. O.A.
No. 115/2006 (5.U. Ahmed & Ors. ~Vs- U.O.1& Ors.) on the issue of cadre
separation and the same is subjudice hefore this Hon'hle (’ ‘ourt where
order of status quo has been passed by the learned Tribunal, On the other
words the AG (A&E) Assam restrained himself from considering the case

| of the applicants for 4promotion since the matter is subjudice before the
lc:n‘ﬁcd Tribunal and on the ground that status quo has been passed in
O.A. No. 115/2006 where certain Group ‘B officers challenged the cadre
separation policy issued by the Comptroller and Auditor General of India,
New Delhi vide letter bearing No. 144-NCE (App)/17-2004 dated
24.03.2006.

Tn terms of the cadre separation policy it has been decided to allow
the existing Croup ‘B’ officers belonging to common cadre to provide
opportunity for exercising one time option indicating their preference in
the matter of posting. It is further decided that vacancies in combined
cadre may proportionately distributed among all the concerned offices
and the existing staff may be allocated to various offices against the

required sectioned strength. It is also provided in the policy that if the
number of optees for a particular office is more than the required strength
of that office, the excess persons in each cadre (SAO/AO/ AAQ/SQO), who
can not be accommodated in the pfﬁée of their preference against the
required strength of that office as per their seniority, shall be posted on
deputation basis to the office viz; deficit offices and laid down some more

criterias and conditions in the event of cadre separation which also
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evident from the “Circular on cadre separation” bearing No. AC/Sep/Cr.
‘B’ /2006/141 dated 30.03.2006.

Therefore,,'it is quite clear that, those applicants who pretferred an

Original Application before this Hon'ble Tribunal which was registered as
O.A. No. 115/2006 are Group ‘B’ officers, lotal 6 in numbers. They have
challenged the cadre separation policy before the Hon'ble Tribunal and
prayed for following rclief in O.A No. 115/2006 as follows:

“10. RELIEF SOUGHT:

In view of the facls and ciréumslances slaled above, the applicanis
most humbly prav that this Hon'ble Tribunal mav be pleased to
admit this application, call for the records relating to the aforesaid
arbitrary activities of the respondents, quash the letter dated
24.03.2006 (Annexure- 1) and the circulars dated 30.03.2006 and
18.04.2006 (Anmexure- 2 and 3) issued by the respondents on the
aforesaid dates and to issue directions to the respondents |
authorities to: -
(A) do away with the so-called schemes/policies of “common
cadre” and of the “separation of cadre” including forcing the
applicants to exercise their “option” as well as to do away with the
respondents’ own creation of the so-called “surplus offices” and
“ deficit offices” forthwith;

| (B) not to make any permanent allocation of any officer to any
office other than his/her own parent office before preparing and
publishing the office-wise and dass-wise Cradation Lists of officers
in the rank and file of the Section Officers, Assistant Accounts
Officers, Accounts Officers and Senior Accounts Officers in each of
the offices of the AGs of the North East and only thereafter to post
and promote and depute these officers by following the Gradation

Lists honestly;
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(C) not to compel any officer in the cadre to go to any office
other (han his parent office permanently unless he/she volunteers
so to do suo motu; and
(D) not to give rampanf privilege of “deputation” and/or
“(ransfer on deputation” to the officers in the cadre to other offices
of the AGS of the North Hast or of the Central Government or
Covernment undertakings éixhply on the basis of the “option”
exercised and the procedure be reversed by applying the principles
of seniority and equilibrium of opportunity given to the officers of
all the offices of the North East without discrimination besides
maintaining the optimum level of staff strength in each of the

offices of AG of the Nbfth Earth in strict acc_ordance with each of
their sanctioned strength.”

11.  INTERIM RELIFF SOQUGHT FOR, TF ANY:

The applicants pray that pending finalization of the present
original application this Hon'ble Tribunal may kindly be pleased to
issue an order- |

(A) staying the operation of the letter dated 24.03.2006
(Annexure- 1) and the circulars dated 30.03.2006 and 18.04.2006
(Annexures- 2 and 3); and |

(B) any other order or orders as to this Hon'ble Tribunal may

deem fit and proper to pass in the interest of justice.”

It is quite clear from the prayers made by the applicants in O.A. No.

115/2006 that those applicants have challenged the cadre separation

policy with the sole intention to allow them to continue on permanent
basis in the establishment of AG (A&E) Assam and all the applicants are
presently holding the post of Gr. B officers. Therefore, pendency of the
O.A No. 115/2006 and the interim order of status quo passed by the

learned Tribunal in the aforesaid O.A. in fact in no way sland as

A&\U:m Ve



obstruction for considcration of promotion of the present applicants who
are working in the cadre of Sr. Accounlant and already qualified in the
50G examination and now due for promotion since vacancies are now
“available in the cadre of Section Officer. In view of the fact that some of
the Sr. Accountant who were offered promotion to the cadre of Seclion
Officer, has already refused promotion since they have not furnished any
acceptance letter in terms of the order of promotion dated 18.01.2006 as
such the applicants are entitled to be comsidered for promotion to be
considered for promotion at least from 04.03.06 when the earlier batch of
promotees did not accept the promotion order.

Due to non-consideration of promotion of the applicants to the
cadre of Section Officer, in spite of existence of vacancies, such action will
lead to irreparable loss and injury to the applicants, in as much as they
will suffer loss in emolument, seniority. as well as loss in further

- promotion prospect in the event of non-consideration of promotion.

It is categorically submitted that the implementation of cadre
separation policy dated 24.03.06 and circular dated 30.03.06 has no
relevancy or link with the consideration of the promotion of the present
applicants. The status quo order has been passed by this learned Tribunal
in O.A No. 115/2006 whereby posting of those applicants are temporarily
restrained in the Section Officer cadre. The cadre separation policv means
in other words permanent posting of the Gr. ‘B’ officers in different
establishment of the offices of AG {A&E) whereas the applicants are still
working as Sr. Accountant and they are entitled to be considered for
promotion since vacandies are available and their posting on promotion
normally are required to be made where vacandes are available in the
cadre of Section Officer Gr. ‘B’. As such the interim order passed by this
learned Tribunal on 17.05.06 in OA No. 115/2006 has no relevancy or link
* with the issue of promotion of the applicants.

In the circumstances as stated abofre the Hon'ble Tribunal would be

pleased to direct the respondents consider the promotion of the applicant

Asham n B4
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in the existing vacancies in the cadre of Section Officer and further be
pleased lo observe that pendency of the O.A. No. 115/2006 is not a bar o
- consider the promotion of the applicants to the éadre of Section Officer
and further be pleased to direct the respondents to grant promotion of the
applicants lo the cadre of Section Officer and fur(her be pleased (o direcl
the respondents to grant promotion of the applicants at least w.e.f.
04.03.2006 by holding DPC with all conscqucntml service bcncﬁts

. including semonty and arrear monetary be.neﬁts

Copy of the policy dated 24.03.06 and circular daled 30.03.06 are
enclosed herewith for perusal of Hon'ble Tribunal as Annexure- 5

and 6 respectively.

4.12 That it is stated that'the cadre separation policy only on 24.03.2006 and
~ interim order in O.A. No. 115/2006 was passcd only on 17.05.2006 whercas
the other candidales who were recommended for promolion and given

offer of promouon vide order .dated 18.01.2006 directing them to report for
promotion before 03.02.2006 and also issued instruction to submit their
acceplance within 03.02.2006 posilively failing which their promotion
Wouid be treated as refused. But none of the 4'promotees fromSL No. 2to 5
%;i&*m their acccpﬁmcc pursﬁént to the order dated 18.01.06. Therefore, 4
posts of Seclion Ofﬁce.r fell vacant w.e.f. 04.02.06 and the respondents could
have consider the case of the applicants in the month of February 2006 -
itsclf, but the respondents remained silent till May 2006 and now taking the
Pplea (hat the matler is subjudice before this learned Trib@al. Hence the
decision of the respondents communicated through D.O letter dated
2/5.06.06 is highly arbitrary, unfair and illegal.

4.13 That it is stated that the Accountant General (Audit) Nagaland, Kohima
l.hruugh his D.O leller bearing No. AGN/SECTT/MISC/ 2005-2006/79

dated 09.06.2006 whereby it was informed to the AG ( A&E) Assam that out
of the 5 official who have heen promoted as SQ vide order dated 18.01.2006

;!(s'\/&m - M
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but 3 officials have not yet reported to the concerned offices within the
specific lime as per promwolion order, (herefore their promolion will be
treated as cancelled since thesé 3 officials have failed to report in time. 1t is
also pointed out in the said D.O letter that no further promotion in respect
of other wail listed candidales has nol yel been issued and accordingly
requested to consider theitr case of promotion as well as allow them to

exercise to avoid any futurc litigation in the matter but surprisingly no -
action was initiated thereafter for considemﬁé_n of the promotion of the

applicants in spite of the repeated request made by the AG (Audit)

'Nagaland. In the circumstances applicants has no other alternative but to

approach the Hon'ble Tribumnal for pfofection of his valuable, legal and
fundamental right for consideration of his promotion to the cadre of
Section Officer with retrospective effect with all financial benefits.

| Copy of the D.Q letter dated 09.06.2006 is enclosed herewith for
perusal of Hon'ble Tribunal as Annéxure- 7. »

That it is a fit case for the learned Tribunal to interfere with and protect the

_ righl- and interesl of the applicanis by passing appropriate order/interim

order directing the respondents, more particularly the Accour{tant General
(A&E) Assam to consider the promotion of the appﬁcaﬁts to the cadre of
Section Officer with immediate 'eﬂecl with arrear monelary benefils and
further be pleased to direct the respondents to consider the promotio_ﬁ of
the applicants by holding DPC with immediate offect during pendency of .

- (his Original Application.

4.15 That thisa pp}ication is made boﬁaﬁde and for the cause of justice.

5.

51

Grounds for relief (s} with legal provisions:

For that, the applicants are qualified SOG examination passed candidates

due for promotion to the cadre of Section Officer and at least 4 vacancies

Kiar Yoo 109
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arc available to the cadre of Section Officer with cffect from 04.03.2006
since 4 of the officials has notl acéepted (he offer of proniol.ion in the cadre
of Section Officer which was issued in terms of promotion order dated
18.01.2006 as such the present applicants have acquired a valuable, legal

and fundamental right for consideralion of their promotion o the cadre of

" Section Officer at least with effect from 04.04.2006.

For that, the cadre separation policy dated 24.03.2006 and circular dated
03.03.2006 of the existing Group “B’ officers working in the combined
cadre in the various establishments of the Accountant General in the

North eastern region has no relevancy or link with the matter of

mnside{'ation of promotion of the applicants to the cadre of Section

Officer as such grounds for non-consideration of promotion of the

) apphcants to the cadre of SO assigned by the AG (A&E) Assam in his D.O

letter dated 02.05.2006 is not sustainable in the eye of law.

For that, the order of status quo passed by the learned Tribunal on

17.05.2006 in O.A. No. 115/2006 has no relevancy or link with the claim

for consideration of promotion of the applicants to the Cadré of Section
Officer, by the order of status quo of the 1eal"ned Tribunal restrained the
respondents from posting and transferring the Group B officers who have
filed the Original Application No. 115/2006 challenging the cadre
éeparation policy dated 24.03.2006 and other consequential order. Hence
the order of status quo cannot stand on the way of consideration of
promotion of the applicants to the cadre of 50 who are wiling to avail

promotion in any establishment of the North Fastern Region.

For that, non-consideration of promotion of the applicants to the cadre of

SQ even after being declared successful in the rigorous SOG examination

" held in the month of May 2005 and. as such eagerly waiting for

consideration of their promotion to the cadre of 50, being eligible and

-

Kevam a4
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well within the zone of consideration, more so when at least 4 vacancies

are available in the cadre of Section Officer.

For that, the decision of the Accountant General (A&E) Assam, not {o
consider promotion of the applicants on the pretext of issuance of the
cadre separation policy dated 24.03.2006, circular dated 03.03.2006 in
tespect of exisling Group B officers and also on Lhe alleged ground that
this Hon'ble Tribunal has passed an order of status quo in O.A. No.
115/2006 is highly arbitrary, unfair and illegal and contrary to the factual

position inasmuch as the cadre separation policy and order of status quo
N e

in no way standing in consideration of promotion of the applicants to the

cadre of Section Qfficer.

For that, in spite of existence of at least 4 vacancies of Section Officer and

also in view of the repeated request made by the Accountant General
(Audit) Nagaland the case of the applicants for promotion has not yet

been considered for promotion since February 2006 till date.

For that, the applicants also made numbers of representations for
consideration of his promotion to the cadre of Section Officer in the
existing available vacandes which was favourably recommended by the
AG (A&E) Nagaland but the AG ( A&E) Assam deliberately ignored the
legitimate claim of the ap};Iicants for promotion to the cadre of Section

* Officer on the pretext of pendency of O.A. No. 115/2006.

Fo:_' that denial of promotion to the applicants to the cadre of Section
Officer in time will adversely the seniority, emolument, increment and
promotion prospect for the next higher grade which will cause irreparable

loss and injury to the applicants.

For that there is a specific instruction issued by the Govt. of India from
time to time for holding DPC frequently to enable the Government
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employee to avail the benefit of promotion on the day when a vacancy is
occurred in (he promolional cadre bul the respondents in the instant case
deliberately violated the aforesaid instructions of the Govt. of India in
order to deny the legitimate claim of promotion of the applicants,

Details of remedies exhausted.

That the applicants declare that they -have exhausted all the remedies
available to and there is no other alternative remedy than to file this

application.

Matters not previously filed or pending with any uther Court.

The applicants further declare that they had not previously filed any

| application, Writ Petition or Suit before any Court or any other Authority

or any other Bench of the Tribunal regarding the subject matter of this
application nor any such apphcanon Writ Petition or Suit is pendmg

before any of them.

Relief {s) sc;ggm for:

Under the facts and dircumstances stated above, the applicants humbly
prays that Your Lordships be pleased to admit this application, call for the

records of the case and issue notice to the respondents to show cause as to

why the relief (s) sought for in this application shall not be granted and on

perusal of the records and after hearing the parties on the cause or causes

that may be shown, be pleased to grant the fcﬂowﬁxg relief(s):

That the Hon'ble Tribunal be pleased to direct the respondents to hold the
DPC to consider the promotion of the applicants in the cadre of Section
Officer with immediate effect in the existing vacancies of Secﬁon Officers
and further be pleased to direct the respondents to grant retrospectlve
promotional benefit at least with effect from 04.03.2006 with all servme

benefit including arrear monetary arrear monetary benefit and se:monfv

AL\Usen Mn - D@)Jf
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8.2 That the Hor'ble Tribunal be pleased to-declare that the pendency of
Original Application No. 115/2006 and the interim order dated 17.05.2006
passed in the aforesaid Original Application cannot stand on the way of
consideration of promotion of the applicants to the cadre of Section

Officer.

8.3  Costs of the application.

8.4  Any other relief (s) to which the applicants are entitled as the Hon'ble

Tribunal may deem fit and proper.

9, Interim order praved for:

During pendency of the application, the applicants pray for the following

interim relief: -

91  That the Hor'ble Tribunal be pleased to direct the respondents to consider
the promotion of the applicants o the cadre of Section Officer as an

interim measure.

. L B N'\‘-‘,. .
9.2 That the Hon'ble Tribunal be pleased to difect the respondents that the
pendency of this application shall /m;ot'he a har for the respondents for
consideration of the case of the apph'\“;-ants for providing relief as prayed

for.
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11, Pasticulars of the LP.O

i)  LP.ONo. . 26G. 32,5031 . .
iij  Date of issue T T 0g .
iii) Issued from  G.Po.g u BN N

iv)  Payable at Q. P o . -

12.  Listof enclosures:
As given in the index.
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YERIFICATICON

1, Shri Ashim Kumar Dey, S/0- Shri Ajit Kumar Dey, aged about 40

years, working as Senior Accountant, in the office of the Accountant

- General (A&E), Nagaland, Kohima, Nagaland, applicant No. 1 in the

instant application, duly authorized by the others to verify the statements

in the instant original application, do hereby verify that the statements

made in Paragraph 1 (0 4 and 6 to 12 are {rue o my knowledge and those
made in Paragraph 5 are true to my legal advice and | have not

suppressed any material fact.

And | sign this verification on this the § [ day of W 2006.
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To

Enclo: As stated above.

The Acountant General,..+ :
Nagaland,Kohima. -

8

Sub:  Prayer for allowing oplmm tn bc cxmcmcd in the evcnt of qcpnrahon of
cadres of Group’®’ shlfm NE Re;,un :

Kindly ref‘cr to my representation dtd 28" I’ebruary 2006 seeking grant of
opportunity for exercising option as SOGE passed Sr .Accountant in the event of
separation!of common Group ‘B’ cadre in NE region (copy enclo‘;ed) Although a
consuderable tlme has already | heen elapscd the fate of my representatlon 19 not known

lhat §|r separation of group ‘B! cadre in the region is now 4 certainty and
fresh options are invited frond ‘i persons holding Group ‘B’ post iri the common
cadre. Sir! on my passing-of SOGE 2005, 1 have also acquireéd the éligibility for

T getting into the Gmup ‘3" cadre " since October 2005 when the common cadre system

existed in the region. My promotlon was held up for none of my fault for Iast 6 (six)
: monlhs pmbably for want of vncancy in the common cadre

1hat Sir, on my p'\ssm;v SO(Jl during tlm existence of common cadr( system |
have been placed on the same footing as my other colleagues who hadfallendy made it
to the cadre prior to actual- sc,pm'mmn and on that analogy, | believe 1 shall not be
subjected to the -denial” of l)cneﬁ ts of exorusmg, optlon for ﬁnal placement on

‘promotion. coo T

Undef the cnrcum:;tanm,s l would requesl you to take up the matter personally
and move to the Cadre. (‘ontmllmg Authority . as well. as the Comptroller & Auditor
General of India for favour of grantmg, me an-opportunity of exgrcising option for
placement on promotlon m the sepalate cadres ansmg out of the pmposed cadre
separation. o oo ‘ Al _-: i

/ | S Yourefmthfulé
T A o .

Roy ), 03\ A1V L,

“(Arup

o, '

‘] . . . 5

RS

XTE




information and nc;cssary action Please.

B To

The Comptroller & Auditor (J(,nu il ol lndm
10 Bahaduar Shah Zalar Marg,
New Delhi - 2.

Through the Accountant (-uu.ml N.\L,(H nd

Sub : Application for %ckmg u(lws.\l .nbmm deprivation of pmm()lmn {o S() s cadre and
conscquent denial of opportunjty 1o exercise options for final placement.

Respected Sir,

I Sti Arup Roy,SOGIL - |ms9(,d (2()()5 batch) S| /\u,mmtanl of O/0 the Accountant

General Nagaland beg to Jay l)cloxe you tJm following facts for your kind zmd sympathetic
consideration, _ , . ) . Y

‘That Sir, when the proposal for- scpa:dllon of cadre. ini respect of Group ‘B” officers in NI
rcgion was developing,, I have applied 16 the Cadre ControltisigA Authonty to conslder _my casc and
allowing me fo exéicise option for finil pl’u.cm(‘m on the analogy that on my paqqmg SOGE
2005. | have also acquired the (,llg,lbihly of petting promotion to the Group ‘B’cadre since O(.tuh( r
2005 when the common cadre systeém’ cxlsted in the region. But my contention was tejected by the

cadre controllipg Authority { AG(A&E) Assam} on thc ground thaé- have not yet promoted to the
group ‘B’ post.

2. That sir, I have passed SOGE in the year 2005 (October 2005) but as of now despite
Invin;= vacancies I have not been considered for promotion to the post of SO(A&I‘) However, in
January 2006,5(five) qualificd candidates who had earlicr refused promotmn in December 2004
had been promoted to available vacaiicics with validated period till 3'Y February 2006 for
accepting the offer. Out of 5(five), 4(four) had not accepted the offer within, the validated period
and the posts till remain vacant. The Cadre Controlling Authority did not consider my casc cven
when the seniors refused the offer aind clear vacancics inthe grade exists depriving me the benetit

of getting promotion in combined cadré and thereby acquiring the right to cxcrcisc option in the
cvent of separation of cadres. ' :

ql ‘0 n' N s . . * \ . -
. That Sir, my humble submigsion that by not considering my casce for promotion in
Februs ny ’)()O() to the vacancics 'umm, du(, 1o refusal by my seniors without asslgmnb any reason
was not just, fair and lmnspmu]l f S . _ . R

In view. of above facts, 1 ‘would fu vently request your benign selfito mtcrfuc into the
matter personally and to’ scrupulously. jake such action which can bring an appropriate justice in

this regard, so that I cain get a 1cl|ospcu|VC promotion 1o the combined SO's cadre al the carliest
as well as oppoﬂumly to'cxercise option in the event of scparation of cadre. v

1\%1\(
(Arup Roy)

o e ) . \‘”\ﬂ
Enclo: Promotion Order of 5(five)SOGE passed Candidates, -

Yourp lmthfullye =
h\

Copy to: The Accountant (icncral'(A&li),/\ssani,Maid:"ln’1gaOn,Bc‘lloIa,Guwahati -~ 29 for



To . T : :
‘I'he Principal Dmum(btall)
"Office of the Complroller & Auditor Ge mml of In(ln ) » ‘
10- Bahadu Shah Zalar Marg, S : o
New Delhi -2, :

Through ih(: Aci;o'nnmn( (ﬁ}cncr:ql-,Nz.lg,:_alan(I.

v

Sub : Appllc.mon for seeking lc(hcsml ng'lmqt dcpx ivation of l’lomotlon to SO’s. cadrc as well as
N t
-options. N L L

P

'

Respected Madam, , S B

“

In inviting a reference to the subject cited above 1 beg to lay before you lhéi following facts for your

sympathetic consideration.

‘v

That Madam, 1 have passed the; SO_GE {A&E) in October 2005 and awaiting promotion to SO
'(/\&li), a Group ‘B’ posts in the comm‘on'vczid»re in NE region. Unfortunately, the reason for not being

considcred for promotion even after elapse of more than 8 months is beyond my comprehension.

That Madam, the Cadre Controlling Authority of the Group ‘B’ cadre of the region of Guwahati
- sceks option for all those officers who h,m'f'(:-.al\r(‘:ady got promotion to the cadre for final placement-in thc

cvent of separation of cadres. But in this ploccss I was not chn an opponumly for excrasmg my option

- even (huug,h I have been in line for getting plomou(m to the cadre. -

That Madam, my simplc prcsumption is that since | havc acquired the eligibility of being promoted
¢ : A o {

* o the prade before actual e;cpnr:\li(m of-the.common cadre, if finally hcld 1 deserved to be given a chance of

exercising my option for final placcmcnt in lhc event .of aciual scparatlon of cadxe to be donc at any later

: stagu and this would be the only fair andjust course-of action in my case,

=

My prusumphon is bascd on thc- 1'1(,( t}m on-my passing SOGE during | lhc exxstt.ncc of common
cadic system 1 have been placed on the samc !oolm;, as my other colluagucs who had alrcady made it to the

. cadre priof to ‘actual separation and on that analob) I'believe Ishall not bc subjcctcd to lhu denial of benefits

of cxcnusmz,_‘ optnon for final placement omprmnohon , .
bt _ .

Further 1 would like to refer to the pmmolmn or du no. 242 dld 18 01.06 issucd by CCA, Guwahati
where 5 eligible candidates seniors to mc m line who had earlicr tcfuscd pmmouons in December 2004 had
been promoted on 18.01.06 to available v.lc.muvq with valuh(y pumd of accepting lhc offer till 03.02.06. As

. A_per the order, if the promotion is not accepted within 03.02.06 their offer of pronjotion would be treated as




. . — a/ghd’— ' : . |
cancelled.  Qut of the aforesaid -five candidates, four candidates did inot accept the offer in
time and as such other quahlmd wait . tisicd cmdldatcs should have been considered for
promotion against those vacant nposis but in the instant casc that was not donc as of now. In
these connection, | would like 10 refer to the rcsponec of my |cprcsc1!ﬂ.lt|0n dated 29.5.2006
received from CCA. Guwahati whercin it is stated that gptions were catled for from atl Group
BB officers in common cadre as per circular for cddre separation mucd on 30.3.2006 and no
promotion have cffécted after cadre separation policy was issucd on 30.3.2006. Now. my
assumption is that my scrior’s promotion order has been expired on 3 2.2006 before the cadre
separation policy was issued on 30.3.2006, but the ¢¢ A, Guwahati <||d not copsider my case

in between the |)uu\<|\ of 54 d 1ys in between the expiry date (3.2.06) ol offer and isstance of
cadre separation policy - (.s().}.()()). o

In view of above facts.. l would request your benign self to look into the matter which
can bring an appropriate [H‘ill(.(, in"this regard so that [ean get a retrospective promotion to
SO's cadre at the carliest a§ woll as opportunity {o exercise options in the event of <cp wation
ol cadre, :

Youts faithfully.

E .(A.!rnp. Roy)
; ' 9\\(*\ st

I nclu Promotion uuler 5 oj 242 (llll 18. ()l 06

Copy to: th Accountant General (A&E), Assam,

mdmng 1n, Beltata,
Guwahati-29 for |n|mm.\t|on and-necessary-action Please.: ‘ :
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{ ) «v" OFFICE OF THE ACCOUNTANT GENERAL (ABE)ASSAM, MAIDAMGAON,
li)‘/’f' c 7 BELTOLA, GUWAHATI - 781 029. . ‘

"

A\

AN 2y Admn.1 Order No. 242 : | January 18, 2006
) o .
\x Without prejudice to the claim of their séhiors and also subject to the condition
o . that their seniority in the cadre of Section Offigier will be fixed later, the following
' officials are hereby promoted to officiate as Sectlon Officer(Group-B Non-Gazetted) in
. \ the scale of pay of ‘Rs. 6500-200-10500/-p.m. w.e.f. the dates they take over charge in
/,)‘( / " {he offices as shown dgainst.their names. ’
@ L Name : Office to which Office to which
/ ShrifSmti L Attached : posted .
e C‘/.( Nepal Gih. Biswas S DAG. (A&E) 1751 DAG. (AZE)
| B S S . Tripura,Agartala - Tripura,Agartala
Easudev Mandal A.G. (A&E) Asgam, A.G. (ASE)
| Guwehatl Meghalaya, Shillong
Dilip Gupta . A.G. (A&E) Assam, : Sr. DA.G. (ABE)
_ . : Guwahatl : Manipur, imphal
Susants Chaudhuri A.G. (A&E) Assam. Sr. DA.G. (A8E) !
TR E Guwahati ‘ Manipur, imphal 1
95" Puiok Ch. Sen, A.G. (R&E) Assam, T5r.DAG. (R&E) *
‘ oo | Guwahall . | Manipur, lmphaj ‘

-

The officers ‘a'i'é‘_lj_/qb.!e"’ {6 be transferred and posled to any of the offices of the
Accountant Gener_ai{('ﬁ\‘& ) in Assam , Nagaland, Tripura, Manipur, Meghalaya elc., or
any other offices likelyto- be opened in future_in.the North Eastern Region.
T S

At

On promolion they wit he placed on proba!'ion for Wo years.
4 ' A . : ):

: On their promotion, the officers are required to exercise option, if any, in the
matter of fixation of their pay within one month in terms  of G.I.D. No. 19 below FR-
22(h(@)(1): . .
T S The officers aré required to intithate this ‘office whethes they accept the promotion
\\ or not within 03-02-06 positively, failing which their - promotion will be \reated:'as
The transler is_in_public interest .- ' ‘ A

-

refused.
[Authority: AG's order dated 18-01-06 at P32 of file no.“Sr. DAG(A)/Panel/SO/2004 |

o el
Sr.- Deputy Accountant General (A8 VL)

_M}i{:i—wé"I‘\]t)—.”/'\'rhnn."1'13'-5/"'20()1\ 0513625 i Janunary 18,2006

Copy lorwin ded 10

' ( The Compﬁ‘oﬂer & Auditor Gcheral of -Indi'a. :

y 10- Bahndur Shah Zafar Marg, ' o !
Indraprastha Head Post Office, '

‘New Dethi-110 002

el

Sr. -Dep(jty Accountant General (A& VLE)

I
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The Principal l)uLle(QIAII)

Office of the Comptroller & Auditor (nuuml of |ll(||.l
10- Bahadu Shah Zafai Marg, '

New Dethi - 2.

Through the Accountant General, Nagaland,

Sub : Application for sceking redressal apainst deprivation of Promaotion 160 SO’s cadre
as well as options.

B

Respected Madam,

In mvmn;, a reference to the ‘illl)_]cc( cited above | bq, to lay you the lollowmg l.xcts

for your sympathetlc consideration.

On my passing of SOGE in 2005, when the common cadre system existed in NE
region 1 have acquired the eligibility for. getting promotion into Group “B" cadre. So 1 have
heen placed on the same footing as my senior's before cadre scparation implemented for final

'. .

placement. - .o

5

Sceondly: 1 wuulti like m.r'cl;i:} the i)rnmminn order 10.242; dld.l%.()li()() issucd by
CCA, Guwahati where 5 z:lig%blc cﬁﬁdidateq \i’li() has carlicr refused promotions in December
2004 had been promoted lo available vacancies with validated period till 03.02. 06 As per the
order if the promotion is ot acccplcd within 03.02.06 their promotion will’ be treated as
cancelled. Among 5 cligible candldates 4 ehglblc candidates have failed to repon in time and
as such other qualified wait hsted candldatcs should have been’ ‘promoted against those
post(s). In these connection I like (o refer the response: of my reprcscntatnon dtd.29.05.06
reccived from CCA . Guwahati wherein it is stated that options were called for ﬁﬁom all Group
1 officers in common cadre.as per circular for cadre separation issucd on 30.03.06 nnd no
promotion have effected after cadre qti‘p:u'alion policy was issucd. Now my analogy is thul my
senior’s promotion order has c'mcdlcd on 03.02. ()6 before the cadre scparauon pohcy issucd
on 30.03.06. The CCA, Guwalati «lul not consulu my casc in between the interim periods of
54 days for none of my faul_t and depriving me the benefit of getting promotion in common

cadre and thercby acquiring the right to. excreise.option. : T

i

.
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Thirdly, if the CCA, (mw.\lnh h'\q treated me as the separate cadre then 1 have to be

\ lmm N(wcmh(r 2005 bui diic to the existence of common

considered cligible for pmnum(n
pn’i'vi:(l from my duc benefits in time. So, in'that juncture

eadie in NYE urmn 1 have been o de

| wish your ulmost preference in this IL],.N(‘

In view of above facts. 1. would request your huug\ -self to look into the matter

which .can bring an '\ppmpnalc jusm.c in this regard so {hat l can get a n.trospc.ch\c

pronmlmn to SO's cadr(. at the c(nh(,qt as wcll as nppnmmlly to L‘ccrclsc oplmm m th(. cvent

of scparation of cadre.

s I

Yagys falthfully

(Asﬁi_m éDcy)

Enclo:Promotion Order’v of 242,d1d 18.01.06.

Copy to: The AccOunt'mt General; (A&E) Assam,

Maidamgaon, ‘Beltola, Guwahau 19 for information and necessary acnon Please.

k-
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fT/ OFFICE OF THE ACCOUNTANT GENERAL (A&E) ASSAM, MAIDAMGAON,

Tripnra,/\gar\ala :
\ 02. Basudev Mandal ' {A&E) Assam,
Guwahatl
AG. (A&E)Assam,
Guwahati
“A.G. (A&E) Assam,
Guwahali

53 77| Dilip Gupla

04 Susanta Chaudhuri

"AG. (A&E) Assam, o

'&,’d"j‘ BELTOLA, GUWAHATI - 781 029. |
, e D g e e T e e =
1’& ) Y‘J/\d " i .
n o f fmin. 1. Ordar No. 242 ':Janualy 18, 2006
\(\ Without prejudice io the claim of their seniors and also subject to the condition
‘ that their seniority in he cadre of Section Officer will be fixed fater, the following
. officials are hereby promoted to officiate as Section Officer(Group-B Non-Gazetted) in
Q , the scale of pay of Rs. 6500-200-10500/-p.m. w.e.f. the dates they take over charge in
!)‘ T " he offices as shown aqainst their names. ' ) '
i e T Name T f'(—)ii'iéé'i'(i""m?ﬁiErT' [ Oifice 1o which
pa No ShrirfSmti Attached posted .
Ay (/( 0T Nepail Ch. Biswas 'S DAG. (A&E) S DAG. (A&E)

- Tripura Agartala

1'A.G: (A&E)

Meghalaya, Shillong

. DA.G. (AZE)
Manipur, imphal

| &r. DAG. (A&E)

1 Manipur, Imphal

55 TPk Ch. Sen A G, (ARE) Assam, Sr. DA.G. (ARE)
i o Guwahatl lManipur,[mphaﬁl_w_'__m

The officers are fiable 1o be transferred and posled to d@ny of {he offices of the

Accountant General (ASE) in Assam , Nagaland, Tripura, Ma

nipur, Meghalaya etc.. of

any other offices ‘likely to be opened in future inthe North Eastern Region.

'

On promotion they wil be placed on (")iob;atio‘r')“'fqr two yea?s.z

On their promotion, the officers e required 1o exvercise opt

matter of fixation of their pay within one month in terms  of

222} 1). _ v
The olficers are required lo-intimate this. office wiether
\x or not within 03-02-06 positively, failing which their
refused. - : ,

The iransfer is in_public interest ° '

[Authority: AG's order doted 18-01-06 at P/32

L=

Mo o, Adimn, 173-5/2064-051625
Copy forwarded to:

. 1he (.}(A).lnplr()ﬂljl & Auditor Generalof Indla, o
' 10- Bah adur Shah Zafar Marg, -

indraprastha Head Posl Olfice,

f‘«lew'Delh}-‘\1:0'()'07_ T S ;

i

<
. '
‘l
!
}v
- o i
. 1
: R |
- i
PR .

A )
S_r.__[_)gpnly _/.\_A(,jc_.r_)g‘nlan} General (A VLEC)

ion, if any, in_the

G.1D. Ho. 19 below TR

they accepl the proinotion

promotion  will bhe treated as

N of. file.no. Sr. DAG(A)Panel/S0/2004

|

scl/-

Januny 18, 2006

“sdl-

Sr. Deputy Acqunmnt General (A& VLC)
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Ihc Principal Dircctor(Stalt), L » i
(Office of the Comptrolier & Auditor (n,ncml (\f In(lt'\ : _ i

{0- Bahadu Shah Zafar Marg,

‘ .
New Dethi — 2 _ _ ' :
: Throngh the Accountant General,Nagaland.

i _ :
I . . N : . . p -
Sub ¢ Application for seeking redressal against deprivation of Prometion to SO’s cadre as well as

‘(npliuns.

‘chacclcd Madam, .
you the following facts for your

In inviting a reference 10 {he subject cited above 1 beg to lay before

) symp athetic consideration.
iting promotion 10 SO

GE (A&E) in October 2005 and awai

That Madam, 1 have paqscd the SO
region. Unfortunatcly, the rcason for not being

posts in- th(. unnmon cadre in NE

|
f
hpsc of more than 8 months is beyond m

(A&, a Group ‘B’

considered for promotion even '\ﬂcr ¢ y comprehension.

oo

That Madam, the Cadr_c (ontaollmg, Autherity of the Group B cadre of the region of Guw ahati

n for all those oﬂi'cerswh_o have already got promotion to the cadrc for final placcment in the

secks optio

res. But in this process 1 was not piven an oppm(umly for excreising my option

cvent of separation of t..ld
1nmoti(m to the cadre.
: i

even though [ have b(,cn in line-for gutmi, )
since | have acquired the cllmblhly of heing promoted

That Madan, iy \Ilnplb plcsumplmn is ¢ that s
on cadre, if finally held. I dcscr\'cd to be given a chance of

0) lhc grade before actual qcpm ation of' llu, comin

final placumnt in the event of actual scparallon of cadrc to be done at-any later

excreising my option for

stage and this would be the only fair and |u‘;t coursc of action in my.casc.

based on the fact that on my passing SOGE during the existence of common

My presumption is
as sy other colleagues who had alre:

aced on the same lm)lmb wly made it to the

cadre system | have been p!
I belicve 1 shall not be sub}ectcd to the denial of benefits

cadre prior to actual scparatlon and on that amlogy,
ol cxorcisihg npti(m for final p_l:u:cnu:nl on pmnmhnn.

did.18. (}l 06 issucd by CCA, (:uwalmll
s m Dcccmbcr 2004 Jhad

3.02.06. As

like to refer to thc plomohon order no.242,
¢cin hnc who had carlier refused promotlon

1 valuln(y period of accepting thc offer till 0

IF unhcr 1 would

where § eligible candidates seniors 10 m
ed on 18.01.06 10 ave nl.\blc vacancics will

"%, been promot
per the order, if the promotion is not-accepted: within 03.02.06 their offer of promotion would be treated as
.l‘r .
‘ "','.}f-t""’ R ; o o C s e

-

o e———
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my fault and depriving me the benelit of gelting promotion in common cadre and thereby acquiring the vight
. . : : v
to exercise option. i

In view of above facts 1 would request your benign sl to look into the matter which can hring an

appropriate justice in this regard so that T can-get a retrospective promotion 10 SO’s cadre at the carlicst as

well as opportunity to exercise options in the'event of scparation of cadre.

Yoys faithfully,

Dedrel, D% [H] 8L
B w57

Copy to: The Accountant Gehcrz’;l;(.{&&E) Assam;

P
A o aee
R . L : :
Maidamngaoti, Beliota,Giwahati 29 for information and nccessary action Pleasc.
. - : o o . .:-’J:":;;:;‘ B
i
§
i
i
1 .
h o
H
i
! 4
t o
A At B 1,__.K‘W.‘W’ﬂ3“*avmh X e



Cmatter personally and 1o scrupulously (ake such action w
- his repard, so that 1 ean Bet a retrospective promotion to the combined SO’
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The Comptroller & Auditor General of India, . P
10 Bahadur Shah Zafar Maryg, .
New Dethi - 2, ‘ Lo i
: . |
Through the Accountant General, Nagaland ‘

Sub : Application for sceking redresal against deprivation of promotion to S()'s cadre and
conscequent denial of opportunity to exercise options for final placement.

Respected Sir, o 4
I Srit Akum Chuba,SOGE passed (2005 batch) Sr.Accountant of 0O/0 the Account

Gencral,Nagaland beg to lay before you the following f
consideration,

ant
acts for your kind and sympathetic

s '

That Sir, when the proposal for separation of cadre in respect of Group ‘B” officers in NE
region was developing,, I have applicd to the Cadre Controlling Authority to considér my case and
allowing me to exercise option for finat placement on the analogy that.en my passing SOUE in
2005 T have also acquired the cligibility of péiting promotion to thié Group *13*cadre since October
2005 when the common cadre system cxisted ini the regic

gioii. But my contention was rejected by the
cadre controlling Authority {AG(A&E) Assami}. on the ground that | have not yet promoted to the
group ‘B post. ST

2. That sir, 1 have passed SOGE in the year 2005 (October 2005j but as of iow despite
having vacancies I have not been considered for promotion to the post of SO(A&E). However. in

lanuary 20006,5(five) qualified candklatcs' who had earlier refused promotion in December 2004

had been promoted to available vacancics wifh validated period (11 3%

accepting the offer. Qut of S(five), 4(fotir) lad-fiot accepted the offer within the validated period
and the posts till remain vacant. The Cadre Controlling Authority did not con

sider my casc even
when the seniors refused the offer and clear vacancices in the grade exists depriving ine the henefit
of getting promotion in combined cadre and thereby acquirin

cvent of separation of cadres.

February 2006 for

g the right to exereise, option in the

A That Sir, my hunble submission that by no considering my ¢
February 2006 to the vacancies arising d
Was not just, fair and transparent.

ase for promotion in
ue to refusal by my seniors without assigning any rcason

In view of above facts, 1 would 1‘crs)cn|ly request your benign self to interfere into the

hich can bring an appropriate justice in
s cadre at the earlicst

. . ] . . } . 1 '
aswell as opportunity to exercise optton‘in the event of scparation of cadre: \\il‘

Yours f‘(\ill%fp\lﬁ/

S
A\

. ~ ) N{I/ Q‘;‘v \
()\kum ,Cx:ba‘) ,)(\ '
VAN

Enclo: Promotion Order of S(live)SOGE passed Candidates. .
Copy to: The Accountant General (/\&E‘-),,Assam.Mai(l'zi'mgao'n(Beltola,GuWahali ~29 for

. information and necessary action Please.

Toa  wwa s .
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N : examination passe

y\ "af{cu\ho_r"a( g0 ﬂ)

M. JOHRI :
‘ . D 0.No. AGN/Sep (,Adm/.Z()()") 06/ Kt 1l
Dated the 29‘“ March 2000.

Separation of cadre in Group @’ Cadre in North [Eastern

Subjcct
Region.

Dear

esentatlon rece\ved from a S.0.G.

1 am 1()1‘\v<11*dmg) a repr
cratlon. Hc has passed

agnduiate for your consui

Dxammatlon passr—*d @
omotlon as S.0 pendmg vacancies in

SOG exammahon md LS awaltmg pr

Group ‘3’ cadw i
Smc:c-"'th(‘ ‘SL})AIAU()H
sed along with othu %Q(.,,:
to no vacancy in the cadre,

of cadre is to be: mmvd out; t_hi.):':sf(r' Y

(‘mldi(lates-v\fl‘l‘o have: p 1‘3 (—:}gmnin:mon 2005

“candidates but (,oui(l n()t' be pxomol(,d due

cannot take the bvncﬁL of applying f option. : "

. . | |
1 fe(.l that the option may be obtaihcd from those SOG

d (;'lndldl ¢s also who havc not bc,en pmm'ut(:(L I anm

cnclosing his repu s¢ nmtmn with my. 1ettcr for sultable acu(m

Thanking you,

vours sincercely,

i

14

’1\0 ' . .

%hn Bhajan Sin Jh T
Accountant Geners l\/\&l ) Assam,

Beltala, M’udqmgwum ' )
e Guwaha.tl - L |




R.vf John Al .-
Accountant Geneml Nap aland

1.0 NOAGN/SECTT/MISCR005-06/ &5
Dated the 29" May 2006.

Pear Shri

I am enclosing representations of S/Shric Arup Rov. Ashim Kumar Dey.
and - Akum Chuba, Sr. Accountants who have passed SOG examination 2005 and arc
awaiting for promotion to the post of Section Officers. As they are not geuing promotion
in Combined cadre, they are not getting the opportunily to exercise optionzin the cvent of
Separation of (,u()up 3° cadres.

1 would like to refer the promotion orders dated 18" January 2006 issucd
by the CCA \VhClC 5 officials have been pmnmlul as S.0 but 3 officidls have not yet
reported to the wncuned offices within the specific time. As p per orders if the promotion
s mpkd wnlnn ()"4 02.2000 their pmmollon will be (reated as cancelled. Since
(hese e Tt Taled tn _report, in {ime other- quah{'cd walt | Ilmﬁtrﬂv—
should have bccn"pxomolcd dg'nnsl Hiosc: tluc;, posts whercas o Iunher promotion
orders in mspcg ofothu Wdll listed Ld]ldlddl(’s has yct been issued from your office.

- i ‘,t\

¢ would. therefore. lcqucSl )011"10 “consider them to exercise option
- pending promotion (o the '$.0s cadre in the cvént of Separation of Grou D! ‘B* cadre to i
N )

,wmd any htl«:zellon in the matter. ‘ § ‘ '

! :
Yours sincerely,
Sd/-

Shri Bhajan nm; th
Accountant General (A& L), Assan, q
Maidamgaon, Beltala, 4 ,
GUWAHATL-- 781 029. o ,
N().AGN/SIZC’]"]’/MlSC/2()()5~U()/ ( °,* Dated the 29" May 20006.

Copy to Ms Mamta Kundra, Pr. Director (SMH) Office of lhc (,mnptmll
and Auditor General of India, IO Bahadux Shah /'1Pu Malg, Ncw DL”H - 100 002
imformation. -+ - ; SRS S e T i

BA\)\,

Accoumaut Gcncml
4; “3 R ¥ -

S
e

=
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- —38~  Accountant General (A & E) Astam

Nameaid, e, AR ol 20 v AWM}W‘V ;

WMaidamgaon, B__el’to'la, Guwahati-781029

o

o TE 1.0, No: Sr. l)A(ﬁ(A)/Pand/S 0./200.1/52
BHAJAN SINGH . Dated Guwahati the 2" 4 June, 2006,

§ t

QH Lk 2906

Please refer to your letter 13.0. No.AGN/Sectt/Misc/2005-00:3
dated 29.5. 06 reg mdmg3 forwarding of mprcsenl.:lnoné of §/Shri Agip Ry,
Ashim Kumar Dey. and Akum Chuba, Sr. Accountants who have passed

SOGE 2005 and are- .1wa1tmg for promotion to the post of Section Officer.

As per Cadre Scpamtxon policy for Group ‘B’ ()ﬂlcexs opuons were catled

for from all the (Jxoup B oﬂlcus in the conunon cadnc as per Circular fos

it

Cadlc'Sepamllon 1squcd on 30/3/2000 Any iunhu promotxons to the cadre

—e

of Scction Officers havc not been effected  after the Cadre Separation

Policy was, mqucd dlld options for permanent postfhb from all the sidf

were ¢ alled for. As pcn OA No.115/2 ()Wbmup 37 ettt of

| r the wmmon cadre in Hon’ble CAT. Guwithat: Bcnbh the 1ssuce ni LmllL

separation is pl'cscmly sub-judlcc'. and the How’ble C‘Al (xuwalmn Beneh,
e has jssued status-quo order on the case prese-nlly,

“
! PR 2
. —
P

——

chping these issues in mind, it has been du,ldul to maintain status-
quo till the decision from Hon’ble CAT, Guwahati !° communicated. This
, may kindly be ummmnw.ltul to S/shirr Aglp l\oy, /\shnn Kr. Dey and
R Akum Chuba. = :- ) Y { A

- . - (’\h(,bl %2”
Yours c;mcudv
! /)j\/\«v

ShuR M. Johri, JA&AS, e -

L Qo the Accountant Gener .ul (A& l') N.lgal.md 4 -~
© Kohima: 797001, ‘

Phone - (0361) 2302956 (0) Fax: (0361) 2303147 *E mail - T agaeas @A i

-

LA PP
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OUEICE OF T COMPTROLLEICE AUDTTOR CENERAL OITINDIA,
10, BAIADURSHAT ZAFAR MARG, NEW DIELIU-119 002

b LA NGEAp/IT 2004 “Pateds 24.03.2006

o .
' The P Acconntad Crenvral (Audity,
Nephadayn, ele,

Shtlang, !
saby Separation of common endre of Group ‘137 Officers in the ASHE and '

Civil Audit Otfices in Novth 1oast Weplion,

Siry

1'am to forward heiewith the policy for acpatation of conmmon cadio of
Ciroup 13 officers in the A&E and Civil Audit offices in Notth East Repion alongwith a
format ol option Torm, 1 i requested that fresh optiona may be oblained from all the

cxisting. Group ‘B’ ollicers belongng to common cadie under your cadic control for
, i _ ‘

permanent anafer - the

Civil Andit (‘)Il‘ig;(-'« in Llorth East Repion intimaliig, them the
cadee ntrenpth of each office and they may he allosated to the concerned offices on the

basis ol then seniotily-cum-pphons exercised by them, ag per inatruction containcd in

pata 3 ol the policy. i {
. t _
2. The junior officzia it cach cadie who are not likely to be accommodated i
in the concerned offices as per options exercined by them may be posted on deputation o
[l i i
. . . . . . . . ' ' ' !
hasin 1o the deficit officea as per ingtuchions contained in pma 4 of the policy.
1 The action taken report ghould be sentto s by 15-05-2006. W¢ inlend fo
have (he separated cadia in place a3 on 01.06- 2000, _ { i
1 b
1. CCavenl inthe appropriate courty of judicature may e filed in conaultation ‘
with your atanding connnels, ;
\
’ : o : ;
il Y ourd faithlully, L :
. . ", !
. Lnclo: An above.
! ot .
' _ _ ‘ Su/- H
AR o ' (Maniah Faonar)
< R o Amiatant Comptiollerand
; ‘ ) Auditor General (1)
’ o o
i
. :” ‘ . . . : }

i

e e ——— T
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’ . : [
Policy for sepatstion of commm endie of Group ‘B ollicers BB
in the A8 T nnd Chil Andit Offiees fn NI, Replons L
_' _— ) | -
! One e option for allecation to @ particnlan office may be cilled for from the ' ,
cnisting, Group 'R ollicers belonging, 10 common cadie by the present cadie ; i
controlling authorilics i.c. PAG (Audit) Mephalaya cte,, Shillong, and AG f‘
(A&E)  Ansi, Chnwahatie The optees shall be required to indicate their ".;%:-
- < py
preferenee, N . E'
¢ B
. . . I A
I Vacangies in combined cadie may be proportionately distribnted among, all the i

concerned offices and the existing, aall may be allocated o varions oflices
apainst the required strenpth e, sanctioned: strength | minus  vacancics
) . P ' !
C e proportionately distibuted in cach cadie, ~

i Pesmanent posting, of Group ‘B’ officers of common cadie apainst the requited
strenpth of various Civil. AudiVA&L offices shall be madei by the reapective
cadre controlling, authoritics strictly on the basia of the senionity of the ollicers,
who have excrcised their option for allocation to such offices, ineapective of

L their base oflice, 4

S8 It the number of optecs for a patticular office is motc than the required strength
ol that office, the cXcess perions in cach cadre {SAOIAOIAAOISO), who can
w

not be accotinodated in the office of their preference againgt the tequired
strenpth of that office as per their seniority, shall be posted on deputation basia

o the olfice viz. deficit offices. 1 qullicient volunteers dee not available for -
quch pouting, on deputation. basis, the ;iu:_".’.u'r most persony ;;\ excess of required
gtrenpth in cach cadie shall b aent o deficit office on deputition batia. 1o t
willingness shall be sietessary for this purpose but deputation allowance shall lic L3
payable. Howgver, they may be asked fo pive their preference for such posting [

mentioning, the names of deficit ofticen and & far an pomsible they may be , ‘
posted 1o such deficit oftices on the bagis of their seniotity and_preference piven
by them for this pupose, Thene perronn shall be poated 1o the office of their
choice on the bagis of their sonionity on availability of subscquent vicancicn

apaingt the requited strenpth in such olfices. The surplus opteea:ahall also form !
part of the cadic ol their office for whith option was excicided by them. 0
' [ :
v If the number of optees for a patticular office is desn than the saictioned strength ’ }
: N X AP . .
of that oftice all the oplees ahall be altoeated to that oltice. ~The remaimng ¢
vacancics ahall be filled up by deputation of- surplua oplees as per puidelines :
S laid down at 1V above.  The vacancica aniging, due o repatriation ol the o
. depulationists to the oflice of their choice will be filled 1tp by the concerned
offices s per provisions contained in the Recruitient Rulck for the concerned B
i posls. A o f
- : . . . T Aen "L K
V] e promotions 1o Group 1 posty aller the separation ?I cadre shall be made v,
by the concerned, officer from amongat the clipible ofligers of their ofhice.
ERT However, in. suiplpg otlices. no fuither. promotion will be made ull all the
t ’,},9 . . . . o . N . 0 > "
S - sutplusopteen posted Lo delicit officer on deputation basis are accommodated in .
A ) theae nffices 4 C o - i o t
T i ' o
. ” A} o . 4‘ . . H . o l"
Vi Diveet tectuitment will b done in the deficit ofticea only apainat the requimbion
already placed/to b placed to Stall Selection Commission, " ,
. , ! 3
v
' .
A
als
. e
g i i
e ‘ 0 A
. 5 " !



SRS

OFTICE OF THE ACCOUNTANT GENERAT(A&E) ASSAM, GUWAHA1T

Circular on Caudre Sepaention

CircularN(_),/\G/Scp/(jr.’13‘/2006/14I ' . Datcd 30/3{2006 )

1 Headquarters office has decided to separate the common Group D' cadre from Scction
Officers to Sr."Accounts Officers in the A&E oftices of the N.E. region hither to controlled by
the Accountant General(A&E) Assam, Guwahiti, ' . ‘

L. The offices to which the staff may exercae their one time  option'are the A&E offices at
Assam, Mcghalaya, Manipur, Tripura, Maealand and the newly created offices of Mizoram
and Arunachal Pradesh. : L

111 The separation of Group ‘B’ cadres would be in accordance with the following criteria :-

v.. The existing staff may bo allocated on permancnt posting against tho required strength on the

© basis of the soniority of the officers who have exerclsed their option for alfocation to such
offices, irrespective of their hase office. ' v
V. If the number of optees for a-particular office is more than the required strengith of that office,
fhe excess persons in cach cadre, (SAOTAOIAAOISO),who can not be accommodated in the ™
office of their profcrence:npatnat- the requircd strength of that office as per their seniority,
shall be posted on depitation-basis to the office for which number of optees is less than the
required strengith of that oftice’ viz deficit o!fices. 1f sufficient volunteers arc not available for
such posting on deputation basis, the junior most persons in excess of required strength in
cach cadre shall be gent to deficit office en deputation basis, No willingness shall be
necessary {or this purpose but denutation aifowance shall be payablci However, they may be
asxed to give their preference for such postiag mentioning the name§of deficit offices and as
far as possible they may be posted “o such deficit offices on the basis of their sceniority and
 preference given by them for this purpose, Fhicke persons shall be posted to the office of their
choice on the ‘basis of their setiority e 3yailzbility -of ‘subsequent vacancics against the
- required strength in such offices. The surgshis opices shall also form part of the cadre of their

-office for which option was exercissd by them: AR Y &
Vi, H o nuber ol optees for o particular oflice is loss than tho snnctloned strength of that oftice

~all the optees shall be allocated 1o that oltice. The remalhing vacancics shall be filled by
deputation of surplus aptees as per guidelines laid down at Vv above; The vacancics arising
due 1o repatriation of the deputationists to the aftico of their choice vill be filled wp by the
concerned offices as per provisions contained in the Recruitment Rules for the concerned

posts. ' » ' : _
VIL The promotions 1o Group "I} 1osts afler the separation’ of cadre shall be maode by the
concerned offices from nongst the eligiblo officers of their office. However, in surplus
offices no further promotion till be made till all the surplus optees posted to deficit offices on

i

‘ deputation basis are accommodated in these offices. Lo e CE .
o VUL Direct recruitment will be done i the. deficit offices only against_the requisition already
IR - placed/to be placed to Stafl'Selection Commisgion, . ‘i R
oI With a view to implemeont the above schene of separation of cidres Qf Group, 'BB" posta, all

the present Group ‘B’ Qflicers (Section Officers (o Scnior. Accounts Officersincluding thosc
an degwiation and on foreipn, service) of fidy office are herebby dirgcted to cxcrcise their

aptions in the enclosed SPORMGF OPTIONT  and submit the. same to the Senior Accounts
Olicer/Admn, of this ofiice ,.lg.y;.[QEL','__i\_lyygj}, SE06 pesittvely; Tie should also prepire o list o

oflicers on leave and cngue sending of tsis circutar with ‘Optign Form' to them by

Registered post, . .
o . : . PR “' . e O (0 .
7 o - X\ Y @‘f’f\“- N

» t}y . A . - 37 Dy, Accotintant General {(Adinn)
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A(,COUNTANT GENERAL (AUDIT) N

5 PMRw - wlw oot
! NAGALAND:KOHIM/\ 797 001
Ram Mohan Johri o . : Tel: (0370) 2243117(0) 22447R87(RY Fax: M0t
D.ONOAGN/SECT T \H'\‘ donsLan 77
Dated the 97 June 2006
i ',,;'.‘ /
Dear Shri ‘Lajan'\(-."‘/'
Jam vml »g, chrgswmlu.m OF/Q/SI\H Arup Roy, and Ashim Kunar
Dey. St. /\cumnt nts - Mm ‘have: passed SOG examination 2005 and are aw iting
‘ o pmmonon (o l\u pmtn! sedton Officers
iké 1o refer the promouoi mdus dated 18" January 2000 issucd
() f‘cmls have been promoted as § O; but 3 officials-have notyet
flices within the specific time. As per orders il the pramotion
el wity '-»';‘()2 2006 their promotion will be tred ted as cancelled, Smee
these lh‘rdc olfﬁ‘c.‘. < ave failed o report in time and as such other qualificd wail listed
officials could have jheei’ pmmnted against those three’ posts. whereds o furiici
promotion orders 4, pccl of u(ln v wait Tisted candidates lgas yet been issued fromzon
e Criionsdimisiian e ——
office” ‘ ‘
(O
1 \\unld lhmcimc request vou to consider Heir case of promotion as vl
as altow them to a..\gm option o avoid .m\ Tature nngation i the matter. :
| VL ~ "
s /ﬁ“f oagtt
S d » \ ; 7 Yo sineer B
; Shri Bhajan \m} ' : :
e , Accountant Gieneri W (,\<\| ). :\\\ .
' _ Maidamgaon, Beltala. -
; GUWATIATTT - 781029, .
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‘\ In the Central Administrative Tribunal Guwahati Branch Guwaﬁ“ﬁ i
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Officer and accordingly an order promoting five officials in order of seniority of
the panel to the post of Section Officer was issued vide Admn.1 Order No. 242
- dt. 18-01-2006 (Annexure-VI) with a direction to the promoted officials to

MY th:;m’/

l "10()

' !
0.A No. 199/2006 W
\ gﬁr
Shri Ashim Kumar Dey-&.QOthe u”ah&tl Ben B
Y 3
-Vrs- T GE) §
Union of India & Others & <50
PR YEGEE
' EINGEE
Written Statement Submitted on behalf of all the Respondents- j 'g U8E
. Czs =
23 gss3
\ 't s 8°
Most Respectfully Sheweth é 3
<

That with regard to Para 1, the Respondents beg to state that a
Departmental Promotion Committee met on 17-01-2006 in the Office of the A.G

dron)
g pssaf®
b

0
(A&E), Assam to consider promotion of SOGE passed candidates to the grad¢ of g‘;‘,; :é% <Ti %;
Section Officer for the combined A&E offices. The committee recommended %% 7;_ E,
empanelment of 14 (fourteen) officials for promotion to the grade of Section %-‘: ; E;
Officer during the panel year 2006. The promotions had to be given according to % b =; "E’f

sr. Dy Acc
(&)

Akum Chuba, Sr. Accountant) appeared in the panel at serial number 9, 10 & 11

seniority of the approved Panel. As per seniority the names of the applicants
(Shri Ashim Kumar Dey, Sr. Accountant, Shri Arup Roy, Sr. Accountant and Shri
respectively (Annexure-I). There were 5 (five) vacancies in the cadre of Section

intimate this office whether they accept the promotion or not within 03-02-2006,
failing which their promotion would be treated as refused. Out of the 5 (five)

ofﬁcials, one official v.i.z Shri Nepal Ch. Biswas accepted promotion and the rest

)

four officials v.i.z Shri Basudev Mandal, Shri Dilip Gupta, Shri Susanta
Chaudhuri and Shri Pulok Sen sought extension of time. The ofﬁciais were given
extension upto 15-03-2006. But they did not accept the promotion within the -
stipuléted date and on expify of the date, an order was issued debarring the
concerned officials for promotion for a period of 1 (one) year w.e.f 16-03-2006
vide order No. Sr. DAG (A)/Panel/S.0./2004/137 dated 22-03-2006 (Annexure-
I). Thus before 23-03-2006 no other empanelled officials could be offered
promotion due to administrative reason. When the process of offering promotion

to the next 4 (four) empanelled officials was about to be taken up then a letter No.



144-NGE (App)/17-2004 dated 24-03-2006 regarding separation of common
cadre of Group ‘B’ officers in the A&E and Civil Audit offices in North East
Region was received from the Office of the Comptroller and Auditor General of d
India, New Delhi by fax on 24-03-2006, whereby the policy for separation of
common cadre of Group ‘B’ officers in the A&E and Civil Audit offices in North
East Region along with a format of (,)ption form was forwarded with a direction
to obtain option from all the existing Group ‘B’ officers belonging to the
common cadre for permanent transfer to the Civil A&E offices in North East
Region (Annexure-VII). As per direction of the Headquarters office, options from
all the then existing Group ‘B’ officers (Section Officer/Asstt. Accounts
~ Officer/Accounts Officer/Sr. Accounts Officer) belonging to the common cadre

were called for vide Circular No. AG/Sep/Gr.‘B’/2006/141 dt.30-03-2006

| (Admn)
TORTENE S LR
) Lhé

~

(Annexure-III). As in terms of the Headquarters office letter dated 24-03-2006
options for permanent allocation to the offices of their choice were to be called for

only from the existing Group ‘B’ officers. As per transfer policy further

ant Geners

wle3eere (%e)

promotion to Group ‘B’ post after the separation of cadre should be made by the

Y

]

sr. Dv. Account

RREYT: S¥ 2 & by M

concerned offices from amongst the eligible officials of their office. Further, after

issuance of the circular for separation of Group ‘B’ cadre, some officers filed

A AL IR
AP

applications before the Hon’ble CAT, Guwahati against the policy of separation
of Group ‘B’ cadre. The case was sub-judice and the Hon’ble CAT had issued
order to maintain status-quo. As a result the separation of common Group ‘B’
cadre took place w.e.f 31-07-2006 (A.N.), and the applicants remained Ias Sr.

Accountants in the office of the Sr. Deputy Accountant General (A&E);
Nagaland.

That with regard to Paras 2 and 3, the Respondents beg to state that they —

have no comments to offer in this regard.

That with regard to Paras 4.1 to 4.3, the Respondents beg to state that they
have no comments to offer. ‘

That with regard to Para 4.4, the Respondents beg to state that the
Promotions had to be given according to seniority of the ap'proved Panel, the
applicants could not be Promoted before Cadre Separation as there were no
vacan.cies in the Cadre of Section Officer commensurate with the number of
officials in the Panel approved by the competent authority. It is further submitted
that Accountant General (A&E), Assam ceased to be Cadre Controlling Authority

of the combined cadre of Group ‘B’ of ilEEBT-the North Eaét region w.e.f.
01-08-2006.




®
5. That with regard to Para 4.5, the Respondents beg to state that the

applicants could not be promoted before Cadre Separation as they were Jjunior vis-

a-vis the other officials empanelled in the approved Panel and in respect of whom

promotion orders had been issued.

6. That with regard to Para 4.6, the Respondents beg to state that before

expiry of the stipulated date i. e. 3-02-2006 the promoted officials v.i.z Shri
Basudev Mandal, Shri Dilip Gupta, Shri Susanta Chudhuri and Shri Pulok Sen

sought extension of time to decide whether to accept promotion or not.
Accordingly they were permitted extension of time up-to 15-03-2006 with a
direction that if they don’t accept the promotion by 15.03.2006, their promotion
will be treated as refused. But none of the promoted officials accepted promotion
within 15-03-2006 and therefore their promotion was treated as refused and they
were debarred from promotion for a period of one year w.e.f 16.03.2006 vide
letter No. Sr.DAG(A)/Panel/SO/2004/137 dt.22/3/2006 (Annexure- II). In the
meantime, process of separation of common Group ‘B’ cadre began and as per
policy options were called for from all the then existing Group ‘B’ officers in
the common cadre vide Circular No. AG/Sep/Gr.‘B’/2006/141 dt.30-03-2006
(Annexure-II). No further promotions to the cadre of Section Officer had been
given after the issuance of the policy for cadre separation. After issuance of the
circular for separation of Group ‘B’ cadre, some officers filed applications before
the Hon’ble CAT, Guwahati against the policy of separation of Group ‘B’ cadre.
The case was sub-judice and the Hon’ble CAT had issued order to maintain
status-quo. Thereafter, as soon as the judgement order of the Hon’ble CAT was
received, the policy of cadre separation was implemented w.e.f 31.07.2006
(AN). The applicants were junior to the other officials empanelled in the
proceedings of Departmental Promotion Committee (DPC). Consequently, they
could not be promoted before implementation of separation of Gr. ‘B’ cadre and
remained as Sr. Accountants in the Office of the Sr. Deputy Accountant General

(A&E), Nagaland and were outside the scheme of separation of Group ‘B’ cadre.

That with regard to para 4.7, the Respondents beg to state that the
Departmental Promotion Committee for the Panel year 2006 had drawn up a
panel of 14 (fourteen) SOGE passed officials but all of them could not be
promoted due to implementation of Cadre Separation Policy. The DPC was held
as soon as vacancy had arisen during the Panel years as per rule and there was no
delay in making promotion against the vacancies occurring during the course of a
year. In pursuance of Headquarters office instruc.tions‘L_ options were called for

from all the then existing Group ‘B’ officers who were under Cadre Controlling
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Authority 1. e. AG (A&E) Assam, Guwahati. As such the applicants were not

allowed to exercise option as they were outside the common Group ‘B’ Cadre.

That with regard to Para 4.8, the Respondents beg to state that it was
intimated vide letter No. Sr.DAG (A) /Panel /SO/2004/1 dt.6-04-2006 (Annexure
~1IV) that the SOGE passed candidates were not allowed to exercise option under
common cadre as they were outside the common cadre strength of Group ‘B’
officers.

That with régard to Para 4.9, the Respondents beg to state that

reply is same as given in paras 6 & 8 above.

That with regard to Para 4.10, the Respondents beg to state that the
applicants who were awaiting promotion to the post of Section Officer were
intimated vide letter DO No. Sr. DAG (A) / Panel/SO/52 dt 2.06.2006 (Annexure-
V) that as per Cadre Separation policy for Gr. ‘B’ Officers, options were called
for from all Group ‘B’ Officers in the common cadre as per Circular for Cadre

Separation issued on 30-03-2006. Any further promotions to the cadre of Section

Officer had not been effected after issuance of policy for cadre separation and
options for permanent posting from all the Gr. ‘B’ officers were called for. Some
Group ‘B’ officers filed applications (O.A. No. 115/2006) before the Hon’ble
CAT, Guwahati against the policy of separation of Group ‘B’ cadre. The case was

sub-judice and the Hon’ble CAT had issued order to maintain status-quo.
. That with regard to Para 4.11, the facts have been stated in the foregoing
paras.
——

12.

That with regard to Para 4.12 to 4.15, the Respondents beg to state that
the applicants being Senior Accountants were not under common cadre. The
common Group ‘B’ cadre was under the Cadre Controlling Authority of
Accountant General (A&E) Assam up-to 31/07/2006 i.e prior to separation of
Group ‘B’ cadre. The question of exercising option by the épplicants in
connection with separation of Gr. ‘B’ cadre would have arisen if they had been
promoted as Section Officer before Cadre Separation. This being so, the
grievance of the applicants does not merit consideration. The applicants were
junior to the other officials empanelled in the DPC Panel. In fact, some officials
senior to them in the Panel also could not be offered promotion after the
commencement of the process of cadre separation in the mo,rvit\h}: of March 2006,

and its subsequent implementation on 31-07-2006. - S
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AN
13. That with regard to Para 5.1 to 5.1 1, the Respondents beg to state that the
grounds of the applicants are not tenable and no relief need to be granted.
14. As regards Para 6 and 7, the Respondents have no comments to offer,
15.

That with regard to para 8 and 9, the Respondents beg to state that there

being no ground for the application, neither the relief sought for \nor the interim
order prayed for be granted.

\s.
taldampeon. Bullvls
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YERIFICATION : '

I, Shri Ramesh Chandra Das, son of LG—KZ ’%M W %
aged ('2 f) years, Resident of ,SO )2 (‘/};\4’ k\ﬂ' ..:EA beipg duly

authorized and competent to sing this verification, do hereby solemnly affirm and .

verify that the statement made in para |, 4,6 7,% le, j2=  are true to' my

knowledge, belief and information and those made in para _

are derived from the record/facts etc., and rests are humble submissions before the
Hon’ble Court and I have not suppréssed any material facts. B
And T sign this verification on this /[f LA\ day of 3‘@ 2008 at .
Guwabhati. '

Qs 39 AETEATEI (e )
Sr. Dy. Accountant Ganeral (Admil)
SEIETT LT 61Tt o GE B o fo&Y
0] the Accountant Leneral (£ £ b sten

feaala, waer, qaigidl- ¢

taldamgaon, Seituia, Guwanssie?®
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. The Comnntes was imiovmed that the i*«wm" S.O.GE.

2fis Jl)h four

Si No,

{ Mawane S/ Some

i}

I Mepal Ch. Biswas

2. Basudev | Mand i {SC)
3. Diip Gupla {SQ“

. Susanta Choudhury
Do | Pulok Ch. Sen
6. S. Bdlcmlm'..Lu:'!lw_
7. Panitosh Deb

8 P. Sharal Singh {80)

Astum Kr. Dey

Arup Roy

| Akum € ‘huba (5T

s Maina A

tHarommn, &

YIS

"f‘u’u .

Fo, Sr

v.“_“k

passed oificmls we
PECRIONON (u the prade ol Section Oitieer durtng the panel vear 2006,

12 Barun Paal (5¢)
[3. Sagal l.,lm!l:*‘vxyg}i_s;, e
EE Rajat Kt Deb
3. The Committee was {urther informed that for promotion of 14 officials on

senioniy-cum-filness hasi:

post bused working roster s as follows -

ay.
0y
)
d)
&)
Iy

Sanctioned Strength
Men-on-roff

Size of the post based working rosfer

Post reserved in a 40 point working roster

N of SC/ST Gfficers on roll ot of (b) shove =
Mo, ol SC/AT Officer eligible lor promation =

s, the position vis-i-vis requisement of 3C/ST officers in the

» aitMinsgaloe.



i+, Adter carelul svaluation of dividpal ACRs | the Conmiitiee recommends
empanchinent of the foliowing officials for proviobion 1w the grade of Section Officer
during the paiel year 2006,

i‘mm (.»Nm Sty

&_n

1(.31 ) o B

hﬁ__ le wm_ls )
7. Db e B
8. ‘m},llx( i) ‘

\)z/ f‘nhun k. Dey
A Arup Rov

WA Akuin Chuba (5T)
N2 | Bawn Paul(SCy
13. bd[d{ ( lhll\itlhl)“\‘ e
i<, Rajat Kit. Deb
5 The Committes was informed that there is no dtsuplnuuy/i ourt or \/n)ll‘mw

cases pending /contemplated against any of the above officials.

It is certilied that none of the candidates being cnnmdemcl by the DPC are velated
to any nmnhen of the DPC in any way.
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o — By %yi

_ | 4
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Sv. Aceouats Officer - DAG(Admwn) - Se. DAG (Adui)
Ol the A G AKE) Assam  O/o the Pr. AG (Andit) /o the AG{AS&E) Agsam,
Cearwwaedesti Assam, Gurwishayii, Geuvealvadi
.0{0\,"'6\ e
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- Office of the Accountant General (A & E) N
Assam

I, S, AETE- e g oRR
Maidamgaon, Beltola, Guwahati-781029

W S

No. Sr.D_AG(A)/Panel/S.O./‘2004/ 137 D'n/% 1R300

v&‘?vmn z;%%sﬁh

&‘A

The foilowing SOGE passed candldates were Promof ed to ofnclafe‘é‘szﬁs,... %
Section Officer vide this office Admn-! order No.242 dt.1 “‘;J anudly 2006 é“ﬂa:
with effect from the date they take over char ge m the otinces as snown “ é’e% "

against their names. & n;y,\ .
\\\Uwﬁ "?(‘E" .

SLNo. | Name S/Shri Office to which posted ‘ ?iﬁ‘h
1) Basudev Mandal A.G.(A&E) Meghalaya,Shillong

2) Dilip Gupta Sr.DAG(A&E) Manipur

3) Susanta Chaudhuri Sr.DAG(A&E) Manipur

4) | Pulok Ch.Sen , Sr.DAG(A&E) Manipur

On Promotion, they were given opportunity to intimate this otfice
whether they accept the Promotion or not by 03-02-2006 positively, failing
which their promotion will be treated as refused. They represented about
their place of posting . Their representations were duly considered by the
Accountant General. After careful consideration it was ordered that their
requests could not be acceded to as there was no vacancy as per their choice
of offices. However, they were allowed time upto 15/3/06 to convey their
willingness to accept the Promotion before this dafe ‘otherwise Promotion
will be deemed to have been refused w.e f. 16-03-2006.

Since they have not accepted the Promotion within the stipulated
period, the Promotion is deemed to have been refused by them w.e. f 16-3-
2006 and are, accordingly, liable for consequences arising out of refusa] of
promotion as per rules/instructions.

Hence, they are debarred for Promotion for a period of 1 (one) year
w.e.f. 16-3-2006.
[ Authority - A.G’s order di.22/3/06 at  p/37n  of

F.No.Sr.DAG(A)/Panei/SO/2004| o ' A
ok
H\ >
g] & \R@/i
\0) - Sr.

DM&%untant General(A)

4D B cou™®
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. 0BT, A s 5 f’i\‘?\\\ a0
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EPABX - 2305901/ 2307712/ 2307716/ 2301656 E-mail : agaeasnﬂ@sanchamei.in Phone/ Fax : 0361-2303142
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Circular on Cadre Separation ? } : "ty
Circul,m'No.AG/Sep/Gr.’B’/2006/14'1 . ' Dated 3043/2006 Y 2005
. : . “\&?‘/}e %wa_
I ‘Headquarters office has .decided to separate ihe common Group "B+

© from Section Officers to Sr. Accounts Officers in the A&E offices of the N7~
region hither 1o (;011t'r'olled by the Accountant General(A&E) Assam,

.Guwahati.

OFFICE OF THE ACCOUNTANT GENERAL(A&E) ASSAM, GL‘JWN—IA"'i""{f'm;;;dM

IL. The offices to which the staff may exercise their ong time option are the A&E
offices at Assam, Meghalaya, Manipur, - Tripura, Nagaland and the: newly

created offices of Mizoram and Arunachal Pradesh.

11l.  The separation of Group ‘B’ cadres would be in accordance with the ;'

following criteria :-

[V.  The existing staff may be allocated on permanent posting against the required..

strength on the basis of the seniority of the officers who have exercised their

option for allocation to such offices, irrespective of their base office.

V.U the number of optees for a particular office is more than-the requi
strength  of  that office, the = excess —Ppersons in each

red- .

cadre
(SAO/AO/AAO/SO),who can not be accommodated in. the office. of their
preference against the required strength of that .office as per their seniority,: .

~ shall be posted on deputation basis t0 the office for which number of optees 1s -
less than the required strength of that office viz deficit offices. If sufficient
volunteers are not available for -such posting on deputation basis, the junior -
most’ persons in excess of required strength in each cadre shall be sent to
deficit office on deputation. basis. No willingness shall be necessary for
“purpose but deputation allowance shall be pa,yable.‘ However, they may be

“this

Vo

asked to give their preference X

for such posting mentioning the names of deficit.__

offices and as far as possible they may be posted To_such deficit offices on the

N e

;ﬁé'(éfs “of their seniority and preference given By them Tor this purpos

“persons shall be posted 1o the office of fheir choice on the basis

in such offices. The surplus optees shall also form part of the cac%re

office for which option was exercised by them. . i

. These =

of their
“geniority on availability of subsequent vacancigs against the required strength
of their

vi.  If the number of optees for a particular office is less than the .;is,_ancti(_)ned

' strength of that office all the optees shall . be allocated to- that office. The. .
remaining vacancies shall be filled by deputation of surplus optees as per
guidelines laid down at V above. The vacancies arising due to repatriation of
the deputationists to the office of their choice will be filled; up by the

-

concerned offices as per provisions contained in the Recruitment Rules for the

concerned posts.

VIl.  The promotions to Group ‘B’ bo,sts after ‘thé separation of cadre s]'ia_il be made

by the concerned offices from amongst the eligible officers of their office.’
However, b surplus offices no further prfo,moti:on will be made till all the.

! ] J x pme®
. \ q \sx . “‘6_“\“\/5‘ B. o ““sé\x'

| ' ' 1 SCu TS




sm pl“us G’ptees posled to deficit offices on dcpulallon basis are dccommodatcd
- i lhe~c offices.
' Z‘V-III Diréct 1ecuulment\ will be done in the deficit offices only. agamst the
o, requisition’ already placed/to-be placed 1o Staff Selection Commission. - -
" ]X. Wlih 4 view to implément the above scheme of separation of cadres of Gr oup
B posts, alk the présent Group ‘B’ Officers (Section Officers to Senior
,l Accoun‘ls Ofﬁcels mncluding those on deputation and on foxelzjn service) of
| ~this officé .are helebby directed to excreise their options in the enclosed
; “FORM _OF OPTION”  and submll the same to the Senior Accounts
-
|
|

.y

Officer/Admn. of this office b by 15" April, 2606 positively. He should also
prepare a list of officers on leave and ensure sending of this circular with

‘Option Form’ to them by Registered post.

kgﬁ\‘%ﬁ\“g .'

| o ) Sr. Dy. Accountant General (Admn.)
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NG:Sr.DAG(A)/Panel/S.0./2004/1

4

fans,

To _
The Accountant General (Audit) Nagaland
Kohima - 797 601.

Sub- Separation of cadre in Group 'B' cadre in N.E. Region.

Sir,

I am directed to invite a reference to your letter D.O. No. AGN/Sep.Cadre/2005-
06/342 dated 29/3/06 on the subject cited above and to state that the option was called for
from the existing Common Cadre Group 'B' officers. The SOGE passed candidates are
not allowed to exercise their options under Common Cadre as they are outside the
Common Cadre strength of Group 'B' officers.

As and when they come under the cadre of Section Officer they will be asked to
exercise option, in case cadre separation takes place after their promotion otherwise they

will be on the strength of respective Accountant General's office.

This issues with the approval of Accountant General,

Y ours faithfully,

@fgﬁ\\g L,

Sr. Deputy Accountant General (Admn)
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D.0. No: Sr. DAG(A)/H!
Dated Guwahati the 2°/ June,

2006. W6 [000

Dear * ~ ch

Please refer to your letter D.O. No.AGN/Sectt/Misc/ZOO‘S—06/63 ™

dated 29.5.06 regarding forwarding of representations of S/Shri Ayip Roy,
Ashim Kumar Dey and Akum Chuba, Sr. Accountants who have passed -
SOGE 2005 and are awaiting for promotion to the post of Section Officer.
As per Cadre Separation policy for Group ‘B’ Officers, options were called
for from all the Group ‘B’ officers in the common cadre as per Circular for
Cadre Separation issued on 30/3/2006. Any further promotions to the cadre
of Section Officers have not been eﬁ'ec;ted after the Cadre Separation
Policy was issued and opti‘oﬁs for permanent posting from all the staff
were called for. As per OA No.115/2006 filed by certain Group ‘B’ staff of
the common cadre in CAT, Guwahati Bench, the issue of cadre separation
is presently sub-judice and the CAT, Guwahati Bench, has issued status-

quo order on the case presently.

Keeping these issues in n}md it has been decided to maintain status-
quo till the decision ﬁomwé‘lg%, Guwahati 1s communicated. This may
kindly be communicated to S/Shri. AYup Roy, Ashim Kr. Dey and Akum
Chuba.

Yours sincerely,

Shri R.M. Johri, IA&AS, \k ‘.
O/o the Accountant General (A&E)"Nagaland, N\
Kohima : 797 001. A Pt
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) -  OFFICE OF THE ACCOUNTANT GENERAL (A @p, L2 MAIDAMGAON, \\<7
BELTOLA, GUWAHAT! j781 02‘5’4%‘ NiE ,}:\

Without prejudice to the claim of their g n%?s and also sué‘e”é‘?{,t the condition
that their seniority in the cadre of Section Offlcer Aill ;{be 4x-ed later, the folfwnng

officials are hereby promoted to officiate as Sé“ctlon @fflcér(, rou Non Gazetted) in

- .  Admn.1. Order No. 242

the scale of pay of Rs. 6500-200-10500/-p. m. \the date a @ over C érge in
: the offices as shown against their names. ) 7
. [ Sl | Name Office to which OfﬁE‘é%wJ’ch
No. | Shri/Smti B Attached posted
01. Nepal Ch. Biswas Sr. D.A.G. (A&E) Sr. D.A.G. (A&E)
; Tripura,Agartala Tripura,Agartala
: -1 02. Basudev Mandal A.G. (A&E) Assam, A.G. (A&E)
. _ - Guwahati Meghalaya, Shillong
j . - 03 | Dilip Gupta A.G. (A&E) Assam, Sr. DAG. (A&E)
,’ L ' Guwahati Manipur, Imphal
A 04 Susanta Chaudhuri A.G. (A&E) Assam, Sr. DA.G. (A&E)
Guwahati Manipur, Imphal
05. Pulok Ch. Sen A.G. (A&E) Assam, Sr. DA.G. (A&E)
Guwahati Manipur, Imphal

The officers are liable to be transferred and posted to any of the offices of the
Accountant General (A&E) in Assam , Nagaland, Tripura, Manipur, Meghalaya etc., or
any other offices likely to be opened in future in the North Eastern Region.

On promotion they will be placed on probation for two years.

| On their promotion, the officers are required to exercise option, if any, in the
matter of fixation of their pay within one month in terms of G.I.D. No. 19 below FR-
. 22(1)a)(1).
| The officers are required to intimate this office whether they accept the promotion
' or not within 03-02-06 positively, failing which their promotion will be treated as
refused. :
The transfer is in public interest.

[Authority: AG’s order dated 18-01-06 at P/32" of file no. Sr. DAG(A)/Panel/S0/2004 ]

sd/-
. Sr. Deputy Accountant General (A& VLC)
Memo No. Admn.1/3-5/2004-05/3625 ~ January 18, 2006
Copy forwarded to:
; The Comiptroller & Auditor General of India,
| 10- Bah adur Shah Zafar Marg,
Indraprastha Head Post Office,
; New Delhi-110 002
sd/-

Sr. Deputy Accountant General (A& VLC)
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TiweﬁDgﬁﬁPﬂ,Lt\:gpoﬂ‘r'lt‘g_rﬁ general(A), 0/0. the A.G.(A&E) Meghalaya etc., Shillong-1.
AN ] },d.fto‘intimafg the date of joining in respect of SI.No. 2 in his office.
{\lexﬁgeﬁSrf.‘fDeputy #XCcountant General (A&E) Tripura, Agartala with one spare copy.
He™Ts requested to hand over a copy of this order to Shri Nepal Ch. Biswas and
intimate the date.of his joining as section Officer.

The Sr.Deputy Accountant General(A&E) Manipur, imphal. He is requested to
intimate the date of joining in respect of SI No. 3, 4 & 5in his office.

The Sr. Deputy Accountant General (A&E) Nagaland, Kohima.

The Secretary to the Accountant General (A&E) Assam, Guwahati.

"The Pay & Accounts-Officer, 0/ O the A.G (A&E) Assam, Guwahati.

The P. S. tothe Accountant General(A&E) Assam, Guwahati

AA.O./Confidential Cell. ‘

_AA.O. /Record (C).
CAA.O. IAdmn-IL.

12.
13.
14.
15.
16.
17.
_ Service Book Group.
19.

Steno Gr Il attached to Sr. DAG (Admn. & VLC)

Steno Gr. | attached .to Sr. DAG (P&F).

Steno Gr. Il attached to DAG (A/cs)

Hindi Officer/Hindi Cell. Hindi version of this order may be issued from his end.
Concerned Officials ‘
Posting Group, G.L. Group, Fixation Group, Budget Group.

Admn.1/ Order BOOK. . {

Sr. Agbatints Officer (Admn)

red
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To- .
The Accountant General (A&E),
Agsam,
Guwahati o ‘

Subject: Separation of common cadre of Group ‘B’ officers in the A&E and Civil Audit, gifices
in North East Region.

Sir,

I am to forward berewith the policy for separation of common cadre of Group ‘B’
officers in the A&E and Civil Audit offices in North East Region alongwith a format of option form. It
is requestéd that fresh options may be obtained from all the existing Group ‘B’ officers belonging to
common cadre under your cadre control for permanent transfer to the Civil A&E offices in North East
Region intimating them the cadre strength of each office and they may be allocated to the concerned
offices on the basis of their seniority-cum-options exercised by them as per instruction contained in
para 3 of the policy.

2. The junior officers in each cadre who are not likely to be accommodated in the

concerned offices as per options exercised by them may be posted on deputation byis to the deficit
offices as per instructions contained in para 4 of the policy.

3. The action taken report should be sent to us by 15-05-2006. We intend to have the
separated cadres in place as on 01-06-2006. .
4. Caveat in the appropriate courts of judicature may be filed m consnltation with your standing

counsels. A format of the Caveat is enclosed herewith.

Yours faithfully,
Encl.: Asabove. ‘ -
(Manish, Kumar)
Assistant Comptroller and
Auditor General (N)
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ng Policy for separafion of common cadre of (Jroup ‘B’
officers in the A&E and Civil Audit offices in N E.

- Region

I One time aption #or allocation to a parficular office aay be calied for from the
emstmg Gron}p ‘B’ officers belonging to common cadre by the present cadre
- 0y My
. .,.contro]lmg authormes ie. PAG (Audit), Meghalaya etc., Shillong and AG
- _'.7{"' (A&E) Asmm \Guwahan The optees shall be required 1o indicate their
R pre’ferencc :

) 13 '
T .3\\\ Vacanc:es m 'combined cadre may be proportionately distributed among all the
\ uonocrned ofﬁcerand the existing staff may be allocated to various offices
. magamstrlhe requlreci strength ie. sanctioned strength minus vacancies

\ " proportionately distributed in each cadre.

m Permanent posting of Group ‘B’ officers of common cadre against the required
strength of various Civil AudiVA&E offices shall be made by the respective
cadre controlling authorities strictly on the basis of the seniority of the officers,
who have exercised their option for allocation to such offices, lrrespectwe of 7

( their base office.

v If the number of optees for a particular office is more than the required strength
of thar office, the excess persons in each cadre (SAQ/AO/AAO/SO), who can
not be .zccomniodated in the office of their preference against the required
aircngth of that office as per their senjority, shall be posted on deputation basis

. to the offices for which number of optees is less than the required strength of
that office viz deficit offices. If sufficient volunteers are not available for such
posting on deputation basis, the junior most persons in excess of required
strength in each cédrg: shall be sent to deficit office on deputation basis. No
willingness shall be necessary for this purpose but deputation allowance shall be
payable. However, they may be asked to give their preference for such posting

- mentioning the names of deficit offices and as far as possible they may be
posted to such deficit offices on the basis c_)f their seniority and preference given
by them for this purpose. These petsbns shall be posted to the office of their
choice on the basis of their seniority on availability of subsequent vacancies
against the required strength in such offices. The surplus optees shall also form

part of the cadre of their office for which option was exercised by them.



- \4 If the pumber of optees for a particular office is less than the sanctioned strength

of that office all the optees shall be allocated to thet office. The remaining

N ; vacancies shall be filled up by deputation of surplus oplees as per guid;:l'mes
N lgid down at 1V above. The vacancies arising due to repatriation of the
deputationists 1o the office of their choice will be filled up by the concemned

offices as per provisions contained in the Recruitment Rules for the concerned

POStS. _
vi  The promotions to Group ‘B’ posts after the separation of cadre

shall be made by the concerned offices from' amongst the eligible officers
of their office. However; in surplus offices no further promotion will be ¢
made till all the surplus optees posted to deficit 6fﬁccs on deputation |
hasis are accommodated in these offices. '
VI{  Direct recruitment will be done in the deficit offices only against

the requisition already placed/ to be placed to Gtaff Selection

B \’ Cormmission.




FORM OF OPTICN

In the event of separation of exigtiog comeoon cadre for Group B posts
' of (8r. A0/A0/AADSQ)Y of the A&E offices of the Judian Andi & Accownts Departoent
located in dhe Worth Bage, I Shoi/ Smi/ Ms

worldng o the office of the .

s U U R R (designation), kowing fully thet the

£ .+ gption. o exercised shall be final and no Huther chavgs v dhe above cption shall be

Callowed in awy case, do hereby opt o be finally allocated w the following office(s) in

order of preference:-

k-

e _— (Signature)

Dhate: 0voein.. S TG 4 ee e e s e an
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Emploves Mo, oo

e LL.B.
ma. L ':) ‘};}EA{-(-:(—“"{) Counsel

~anteal Gov
_Addl f‘%uww\“ fench (GAT)




